RATIFIED MINUTES OF MEETING NO.13/15 OF NORMS COMMITTEE-I (DES-|

SECTION) HELD ON 16.09.2014

Please note:

(i)

(i)

In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 13/15 of the Norms Committee (NC-1) for the licensing year 2014-2015
was held on 16.09.2014 under the Chairmanship of Dr, L.B. Singhal, Additional Director
General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2009-2014 / Handbook of Procedure Volume-i.
The foliowing Members of the Committee were present in the meeting: -

SL.No. | Name of the representatives & | Room Telephone No. Deptt.
their Designation No.

1. Sh K.K. Tiwari I.A 476 23063321 DHI, U.B.

2. Sh S.K. Jain, D.O. 428A 23063321 Extn.3318| DIPP, U.B.

23063166

3. Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459| DC(MSME),N.B.
Asstt. Dir. (Mech)

4, Sh. Parveen Sharma, Dy.DGFT | 302 23061562 Extn.146 ; DGFT, U.B.

5. Sh. Priya Ranjan, FTDO 404 23061562 Ext.265 DGFT, U.B.

| -The Committee considered the individual cases of the agenda of this meeting generated throuagh the

online systern of NIC. The decisions taken thereon are as under:

Case No.:15/11/80-ALC2/2012 Party Name:YOKOGAWA Meet No/Date: 13/80- Status:
INDIA LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0710088440 Defer
| 101/80/050/00229/AM13/ {07/21/040/00120/AM13/ 24.05.2012 Date:28.10.2014

Decision :The Committee noted that the firm has been asked to furnish a certificate from the duly
authorised officer of Directorate General of Hydro Carbons, Ministry of Petroieum and Natural Gas to
the effect that the said goods are required for petroleum operations vide letter dated 20.6.2014 and
after that the firm has sought for 4 weeks’ time vide their mail dated 28.07.2014 but this office has



not received the requisite certificate till Qmﬁ.m . The Committee decided to remind firm for expediting
the requisite certificate. Case is deferred to 28.10.2014.

Case No.:17/11/80-A1.C2/2012 Party Name: ZOﬁImeOZ Meet No/Date: 13/80- Status:
SUMI SYSTEMS LTD ALC2/2014 Deferred
16.09.2014
HQ File RLA File ' Lic.No/Date:0510329275  Defer

:01/80/050/00231/AM13/ :05/24/040/00129/AM 13/ 10.07.2012 Date:28.10.2014

Decision “,_.:m. Committee noted that firm has not replied to deficiency letter dated 09.09.2014 and
decided to wait for firm’s reply. Case is deferred to0 28.10.2014.

Case No.:15/26/80-ALC2/2012 m.m:v\ Name:LARSEN& Meet No/Date: 13/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310722249  Defer
-01/80/050/00576/AM13/ :03/95/040/00791/AM 13/ 29.01.2013 Date:28.10.2014

Decision :The Committee noted that the firm has sought time for furnishing the requisite document
i.e. a certificate from the duly authorised officer of the Directorate General of Hydro Carbons in the
Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported
goods are required for petroleum operations vide their letter dated 12.09.2014 which has not been
received till date and decided to grant time to the firm for the aforesaid purpose.Case is deferred to
28.10.2014.

‘Case No.:1/26/80-ALC2/2012  Party Name:NETAFIM Meet No/Date:13/80- Status:
IRRIGATION INDIA ALC2/2014 Deferred
PVT.LTD. 16.09.2014

HQ File RLA File Lic.No/Date:3410036266  Defer

:01/80/050/00562/AM13/ :34/24/040/60249/AM 13/ 26.02.2013 Date:28.10.2014

Decision :The Committee noted that RA, Baroda has been requested for providing amendment
sheet vide letter dated 07.03.2014 followed by reminder dated 08.05.2014, 20.06.2014 & 11.09.2014
and decided to send a letter to Shri U.K. Solanki, Jt. DGFT, Baroda from the level of DDG for
expediting the amendment sheet. Case is deferred to 28.10.2014.

Case No.:33/8/80-A1L.C2/2013  Party Name:THYSSENKRUPP Meet No/Date:13/80- Status:
INDUSTRIES INDIA PVT.LTD ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310733011  Defer
:01/80/050/00143/AM 14/ :03/95/040/00063/AM 14/ 01.05.2013 Date:28.10.2014

Decision :The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 12" reminder dated 13.08.2014 has been given to the EPCG Division. The Committee further
noted that EPCG Division has not sent their inputs till date and decided to send reminder to EPCG
division for expediting their comments. Case is deferred to 28.10.2014.

Case No.:3/6/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date:13/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 16.09.2014
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HQ File
:01/80/050/00094/AM 14/

'RLA File
105/23/040/00016/AM 14/

Lic.No/Date:0510353884
13.05.2013

Defer .
Date:28.10.2014

Decision :The Committee noted that the firm has sought time for furnishing the requisite document
i.e. a certificate from the duly authorised officer of the Directorate General of Hydro Carbons in the
Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported
goods are required for petroleum operations vide their letter dated 09.07.2014 which has not been
received till date and decided to grant time to the firm for the aforesaid purpose.Case is deferred to

28.10.2014.

Case No.:2/13/80-ALC2/2014

HQ File
7 .01/80/050/00321/AM15/

Party Name: RAGHU VAMSI
MACHINE TOOLS PRIVATE
LIMITED

RLA File
:09/24/040/00074/ AM 14/

Meet No/Date:13/80-
ALC2/2014
16.09.2014

Lic.No/Date:0910056105
23.05.2013

Status:
Deferred

Defer
Date:28.10.2014

Decision :The Committee Joﬁma that the hard copy of .m::w application has not been received till
date and decided to ask RA, Hyderabad for forwarding the hard copy of application for consideration
of firm’s request. Case is deferred to 28.10.2014.

Case No.:9/7/80-ALC2/2014

g HQ File
:01/80/050/00146/AM1 5/

Party Name:PRANITA
ENGINEERING SOLUTIONS
PRIVATE LIMITED,

RLA File
:07/24/040/00066/AM 14/

Meet No/Date:13/80-
ALC2/2014
16.09.2014

Lic.No/Date:0710096215
26.06.2013

Status:
Deferred

Defer
Date:28.10.2014

Decision :The Committee noted that firm has not replied to n_mmm,_m:Q letter dated 11.09.2014 and
decided to wait for firm’s reply. Case is deferred to 28.10.2014.

Case No.:14/15/80-AL.C2/2013 Party Name:AUTOMAT

HQ File
9 :01/80/050/00270/AM | 4/

iRRIGATION PVT. LTD.

RLA File
:05/23/040/00199/AM 14/

Meet No/Date:13/80-
ALC2/2014
16.09.2014

Lic.No/Date:0510362949
20.08.2013

Status:
Deferred

Defer
Date:28.10.2014

Decision :The Committee noted that the nmwm. has been forwarded to C&PC for ﬂr.m.:. examination &
comments and 4" reminder dated 30.07.2014 has been given to C&PC for expediting their comments
and decided to remind C&PC for their comments. Case is deferred to 28.10.2014.

Case No.:16/15/80-AL.C2/2013 Party Name:INDUS PRO AUTO Meet No/Date: [3/80-

HQ File
1 {01/80/050/00272/AM 14/

ENGINEERS PVT.LTD.

RLA Fite
:05/23/040/00221/AM 14/

ALC2/2014
16.09.2014

Lic.No/Date:05103636035
26.08.2013

Status:
Deferred

Defer
Date:28.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 13.06.2014
followed by reminder dated 28.07.2014 and decided to send final reminder to the firm failing which
the Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 28.10.2014.
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Case No.:54/15/80-A1.C2/2013 Party Name:SEC INDUSTRIES Meet No/Date: 13/80- Status:

PVT.LTD., ALC2/2014 Deferred
16.09.2014
HQ File RLA File * Lic.No/Date:0910057395  Defer
-01/80/050/00310/AM14/ :09/24/040/00218/AM 14/ 28.08.2013 Date:28.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 20.06.2014

for examination & comments followed by reminder dated 28.07.2014 and decided to send another

reminder to MSME, Case is deferred to 28.10.2014.

Case No.:55/15/80-ALC2/2013 Party Name:POLMOR STEEL ~ Meet No/Date: 13/80- Status:
PVT LTD ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0910057433  Defer
101/80/050/00311/AM14/ :09/24/040/00249/AM 14/ 30.08.2013 Date:28.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 11.09.2014 and
decided to wait for firm’s reply. Case is deferred to 28.10.2014.

Case No.:56/15/80-ALC2/2013 Party Name: POLMOR STEEL Meet No/Date: 13/80- Status:
PVT LTD ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0910057434  Defer
:01/80/050/00312/AM 14/ :09/24/040/00250/AM 14/ 30.08.2013 Date:28.10.2014

Decision :The Committee noted that the firm’s application was earlier sent to DHI and on the basis
of their comments furnished vide DHI UO No. 3(68)/13-TSW(B}/243 dated 25.10.2013, a deficiency
letter dated 30.01.2014 has been given to firm. After that firm has furnished their reply vide letter
dated 10.05.2014 which has been forwarded to DHI on 24.07.2014, present in the meeting. Later, on
recommendation of Technical Authority, DHI, firm’s application dated 22.08.2013 along with
enclosures and firm’s reply dated 10.05.2014 alongwith its enclosures & copy of deficiency letter
dated 25.10.2013 were forwarded to TA, MSME on 30.7.2014 & 27.08.2014 respectively. The
Committee further noted that firm’s application dated 22.08.2013 alongwith copy of their forwarding
letter dated 26.08.2013 addressed to Jt. DGFT, Hyderabad & its enclosures has been again sent to
MSME on 15.09.2014 on the basis of e-mail dated 12.09.2014 of Technical Authority, MSME. Case is
deferred to 28.10.2014.

Case No.:36/15/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date: 13/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD{FORMERLY BAKER OIL 16.09.2014
HQ File RLA File Lic.No/Date:0510364996  Defer
:01/80/050/00292/AM 14/ :05/23/040/00225/AM 14/ 09.09.2013 Date:28.10.2014

Decision :The Committee noted that the firm has sought time for furnishing the requisite document
i.e. a certificate from the duly authorised officer of the Directorate General of Hydro Carbons in the
Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said imported
goods are required for petroleum operations vide their letter dated 09.07.2014 which has not been
received till date and decided to grant time to the firm for the aforesaid purpose.Case is deferred to
28.10.2014.
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Case No.:1/18/80-A1.C2/2013  Party Name: GREATOQO Meet No/Date:13/80- Status:

MOLDS INDIA PRIVATE ALC2/2014 Deferred
LIMITED 16.09.2014
HQ File RLA File Lic.No/Date:0410149958  Defer
:01°80/050/00331/AM 14/ :04/24/040/00123/AM 14 17.09.2013 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 09.09.2014
as the subject matter pertains to them. The Committee also noted that the deficiency letter dated
04.07.2014 has been given to the firm earlier on the basis of DHi comments.Case is deferred to
28.10.2014.

Case No.:46/15/80-ALC2/2013 Party Name: BOTIL OIL Meet No/Date:13/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 16.09.2014
HQ File RLA File - Lic.No/Date:0510366074  Defer
:01/80/050/00302/AM 14/ 105/23/040/00245/AM14/ 19.09.2013 Date:28.10.2014

Decision : The Committee noted that the firm has sought time for furnishing the requisite
document i.e. a certificate from the duly authorised officer of the Directorate General of Hydro
Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the
said imported goods are required for petroleum operations vide their letter dated 09.07.2014 which
has not been received till date and decided to grant time to the firm for the aforesaid purpose.Case is
deferred to 28.10.2014.

Case No.:30/18/80-ALC2/2013 Party Name:AKSH OPTI . Meet No/Date:13/80- Status:
FIBRE LTD. ALC2/2014 Deferred
16.09.2014
HQ File . RLA File Lic.No/Date:051036627t  Defer
:01/80/050/00360/AM 14/ :05/23/040/00251/AM 14/ 20.09.2013 Date:28.10.2014

Decision :The Committee noted that the firm’s reply dated 14.8.2014 has been sent to DEIT on
27.8.2014 for examination & comments and DEIT has informed Committee that they have called
firm'’s representative by granting ‘Personal Hearing’ to the firm. The Committee decided to wait for
their comments. Case is deferred to 28.10.2014.

Case No.:17/18/80-ALC2/2013  Party Name:BHARAT HEAVY  Meet No/Date: | 3/80- Status:
ELECTRICALS LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date: 1110027689
:01/80/050/00347/AM 14/ :11/24/040/00004/AM 14/ 26.09.2013

Decision :The Committeedecided to ratify norms on the basis of DHI UO No. 3(51)/13-
TSW(B}12dated 22.08.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No0.:34/18/80-ALC2/2013 Party Name: LARSEN& Meet No/Date:13/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
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16.09.2014
HQ File RLA File Lic.No/Date:0310751272  Defer
:01/80/050/00364/AM 14/ :03/95/040/00268/AM 14/ 26.09.2013 Date:28.10.2014
Decision :The Committee noted that the matter pertains to M/o Defence and decided to forward

the firm’s application to M/o Defence for examination and comments. Case is deferred to
28.10.2014.

" Case No.:21/18/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date: 13/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 16.09.2014
HQ File RLA File Lic.No/Date:0510367148  Defer
:01/80/050/00351/AM 14/ :05/23/040/00273/AM14/ 30.09.2013 Date:28.10.2014
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Decision :The Committee noted that the firm has sought time for furnishing the requisite
document i.e. a certificate from the duly authorised officer of the Directorate General of Hydro-
Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the
said imported goods are required for petroleum operations vide their letter dated 09.07.2014 which
has not been received till date and decided to grant time to the firm for the aforesaid purpose.Case is
deferred to 28.10.2014,

Case No.:9/18/80-A1.C2/2013  Party Name:ALSTOM INDIA  Meet No/Date: 13/80- Status:
LIMITED, ALC2/2014 Deferred
16.09.2014
HQ File . RLA File Lic.No/Date:3210068243  Defer

:01/80/050/00339/AM 14/ :32/21/040/00111/AM 14/ 07.10.2013 Date:28.10.2014

Decision :The Committee noted that the firm’s reply dated 07.4.2014 has been sent to DHI on
06.06.2014 and firm’s application along with their aforesaid reply have been sent to DEIT on
09.9.2014 also for their examination & comments and decided to wait for their comments. Case is
deferred to 28.10.2014.

Case No.:19/18/80-ALC2/2013 Party Name:VSM VENTURE  Meet No/Date:13/80- Status:
CONTROL SYSTEMS P.LTD ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510367680 Defer
:01/80/050/00349/AM 14/ :05/24/040/00233/AM 14/ 07.10.2013 Date:28.10.2014

Decision :The Committee noted that firm has neither replied to deficiency letter dated 16.04.2014
sent by DEIT directly followed by reminder dated 17.6.2014,e-mail dated 20.6.2014 nor sent
clarification on type of export (whether physical export or deemed export against invalidation letter
to EPCG license) which has been sought vide DES-I letter dated 27.01.2014 followed by reminder
dated 20.03.2014, e-mail dated 31.03.2014, final reminder dated 16.9.2014 and decided to wait for
15 days more for the firm's reply failing which the Committee would be constrained to reject their
case with direction to pay the Custom Duty and applicable interest for regularization of the license.
Case is deferred to 28.10.2014.

Case No.:36/19/81-ALC2/2013 _VE.Q Name:SAT LINKS Meet No/Date: 1 3/80- Status:
(INDIA) PLTD. ALC2/2014 Deferred
.\ r \

J
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16.09.2014

HO File RLA File Lic.No/Date:3110060918  Defer
:01/81/050/00350/AM 14/ :31/83/040/00129/AM i 4 25.10.2013 Date:28.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 15.05.2014
followed by reminder dated 28.07.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to
pay the Custom Duty and applicable interest for regularization of the license. Case is deferred to
28.10.2014,

Case No.:31/18/80-ALC2/2013 Party Name:GE INDIA Meet No/Date:13/80- Status:
INDUSTRIAL PRIVATE ALC2/2014 Deferred
LIMITED 16.09.2014

HQ File RLA File Lic.No/Date:3110060945  Defer

:01/80/050/00361/AM 14/ :31/83/040/00126/AM 14/ 30.10.2013 Date:28.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 10.07.2014
followed by reminder dated 09.09.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to
pay the Custom Duty and applicable interest for regularization of the license. Case is deferred to
28.10.2014.

Case No.:4/21/80-ALC2/2013 Party Name: CARDINAL Meet No/Date:13/80- Status:
YACHTS ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310756453  Defer
:01/80/050/00400/AM 14/ :03/94/040/00516/AM 14/ 31.10.2013 Date:28.10.2014

Decision :The Committee noted that firm’s application has been sent to DG, Shipping, Mumbai

followed by reminders dated 20.03.2014, 09.05.2014, e-mail message 09.05.2014 for expediting their

comments and after that O/o DG, Shipping have informed that they have not received the firm’s
application. The Committee further noted that the firm’s application has been sent to them again on
05.06.2014 by speed post followed by reminder dated 30.07.2014, e-mail message dated 30.07.2014
& another reminder dated 09.09.2014 but their comments have not been received till date and
decided to send the firm’s applicationto MSME for their examination & comments. Case is deferred
t028.10.2014.

Case No.:19/24/80-ALC2/2013 Party Name: ZENITH Meet No/Date:13/80- m:::mn.
PRECISION PVTLTD ., ALC2/2014 Deferred
16.09.2014
HQ File RLA File Ltc.No/Date:0710099452  Defer
:01/80/050/00496/AM 14/ :07/24/040/00232/AM 14/ 07.11.2013 Date:28.10.2014

Decision : The Committee noted that the firm has not clarified the type of export (whether physical
export or deemed export against invalidation letter to EPCG license) sought vide letter dated
14.02.2014 followed by reminder 20.3.2014, e-mail message 21.3.2014, reminder 17.6.2014, e-mail
20.6.2014. The Committee also noted that firm’s reply dated 21.07.2014 through which firm has
informed that the raw material consumption for all the three items of the finished goods contained
in the subject AA were fixed/recommended in the various previous licenses has been sent to MSME
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on 13.08.2014 for examination & comments and decided to remind MSME for mxuma.;._:m their

-comments. Case is deferred to 28.10.2014.

Case No.:20/24/80-ALC2/2013 Party Name:ZENITH Meet No/Date:13/80- Status:
PRECISION PVT LTD .. ALC2/2014 Deferred
16.09.2014
HQFile RLA File B Lic.No/Date:0710099453  Defer
:01/80/050/00497/AM 14/ :07/24/040/00248/ AM 1 4/ 07.11.2013 Date:28.10.2014

Decision : The Committee noted that the firm has not clarified the type of export (whether physical
export or deemed export against invalidation letter to EPCG license) sought vide letter dated
14.02.2014 followed by e-mail message 21.3,2014, reminder 17.6.2014, e-mail 20.6.2014. The
Committee also noted that firm’s reply dated 21.07.2014 through which firm has informed that the

raw material consumption for all the three items of the finished goods contained in the subject AA
‘were fixed/recommended in the various previous licenses has been sent to MSME on 13.08.2014 for

examination & comments and decided to remind MSME for expediting their comments. Case is
deferred to 28.10.2014.

Case No.:1/21/80-ALC2/2013 Party Name:ANALYSER Meet No/Date:13/80- Status:
INSTRUMENT CO.PVT.LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date: 1310045080 Defer
:01/80/050/00397/AM 14/ :13/24/040/00023/AM 14/ 18.11.2013 Date:28.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 09.09.2014
followed by e-mail dated 09.09.2014 and decided to wait for firm’s reply. Case is deferred to
28.10.2014.

Case No.:14/21/80-ALC2/2013 Party Name:ALSTOM INDIA ~ Meet No/Date:13/80- Status:
LIMITED, ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:3210070400  Defer
:01/80/050/00410/AM 14/ :32/21/040/00141/AM 14/ 28.11.2013 Date:28.10.2014

Decision :The Committee noted that firm’s reply dated 07.04.2014 sent to DHI on 06.06.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred t0 28.10.2014,

Case No.:22/21/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date:13/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 16.09.2014
HQ File RLA File . Lic.No/Date:0510372329  Defer
:01/80/050/00418/AM 14/ :05/23/040/00343/AM 14/ 29.11.2013 Date:28.10.2014

Decision :The Committee noted that the firm has sought time for furnishing the requisite
document i.e, a certificate from the duly authorised officer of the Directorate General of Hydro
Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the
said imported goods are required for petroleum operations vide their letter dated 09.07.2014 which
has not been received till date and decided to grant ti he firm for the aforesaid purpose. Case
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is deferred to 28.10.2014,

Case No.:19/21/80-ALC2/2013 _um_.d\ Name:GLOBE HI-FABS  Meet No/Date:13/80- Status:
ALC2/2014 Deferred
16.09.2014

HQ File RLA File . Lic.No/Date:0510373038  Defer

:01/80/050/00415/AM 14/ :05/23/040/00363/AM 14/ 10.12.2013 Date:28.10.2014

Decision :The Committee noted that the firm has not furnished proper reply in respect of deficiency
letter dated 20.06.2014 as per the written comments of Technical Authority, MSMEsent by e-mail
dated 12.09.2014. The Committee also noted Technical Authority, MSME’s comments given in the
meeting that the information furnished by the firm against the AA No. 510373038 dated 10.12.2013

for parts appears to be the information against another deficiency letter dated 510373033 dated
10.12.2013 i.e. not connected with the above mentioned subject Advance Authorisation and decided

to ask the firm to furnish the proper reply in respect of subject Advance Authorisation. Case is
deferred to 28.10.2014.

Case Zc."N_\N‘_\chPFON\Nc_u Party Name:GLOBE HI-FABS  Meet No/Date:13/80- Status:
ALC2:2014 Deferred
16.09.2014

HQ File RLA File Lic.No/Date:0510373033  Defer

:01/80/050/00417/AM 14/ :05/23/040/00364/AM 14/ 10.12.2013 Date:28.10.2014

Decision :The Committee noted that the firm has not furnished proper reply in respect of deficiency

letter dated 20.06.2014 as per the written comments of Technical Authority, MSME sent by e-mail

dated 12.09.2014. The Committee also noted Technical Authority, MSME’s comments given in the
meeting that the information furnished by the firm against the AA No. 510373033 dated 10.12.2013
for parts appears to be the information against another deficiency letter dated 510373038 dated
10.12.2013, i.e. not connected with the above mentioned subject Advance Authorisation and
decided to ask the firm to furnish the proper reply in respect of subject Advance Authorisation. Case
is deferred to 28.10.2014.

Case No.:17/21/80-ALC2/2013 Party Name:DEE Meet No/Date: 1 3/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 16.09.2014
HQ File RLA File Lic.No/Date:0510373370  Defer
:01/80/050/00413/AM 14/ -05/23/040/00373/AM 14/ 12.12.2013 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 20.06.2014
followed by reminder dated 09.09.2014 and decided to wait for firm’s reply. Case is deferred to
28.10.2014.

Case No.:17/24/80-ALC2/2013 Party Name: DRIPLEX WATER Meet No/Date:13/80- Status:
ENGINEERING LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510374413  Defer
:01/80/050/00494/AM 14/ :05/23/040/00370/AM 14/ 24.12.2013 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 11.06.2014
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which :mm. been resend to them again on 09.9.2014 as per their request and decided to send
reminder to the firm for expediting reply. Case is deferred to 28.10.2014,

Case No.:18/24/80-A1.C2/2013 wmnw.z.ﬂsn“ DRIPLEX WATER Meet No/Date:13/80- Status:
ENGINEERING LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510374411  Defer
:01/80/050/00495/AM 14/ :05/23/040/00371/AM 14/ 24.12.2013 Date:28.10.2014

Uammmmos : The noBB.Emm noted that firm has not replied to deficiency letter dated 11.06.2014
which has been resend to them again on 09.9.2014 as per their request and decided to send
reminder to the firm for expediting reply. Case is deferred to 28.10.2014.

Case No.:29/21/80-ALC2/2013  Party Name: BHARAT HEAVY :Meet No/Date:13/80- .msz__m"
ELECTRICALS LIMITED ALC2/2014 Approved
16.09.2014
IO.E_m RLA File Lic.No/Date:6110001114
:01/80/050/00425/AM 14/ :61/24/040/00063/AM 14/ 30.12.2013

Decision : The Committee decided to ratify norms on the basis of D/o Defence Poacngo:_ M/o
Defence 1.D. No. 3(6)/2014/D{EPC) dated 28.8.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:5/24/80-ALC2/2013  Party Name: ISGEC HEAVY Meet No/Date:13/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0510375761

:01/80/050/00482/AM 14/ :05/23/040/00408/AM 14/ 09.01.2014

Decision : The Committee decided to ratify norms on ﬁ:m. _um.ma of recommendation of DIPP vide
their ID No. 12/126/2014-TSW/37 dated 16.09.2014 which are as under:-
1. Net Empty weights of export items may be specified as under:

Sl. Net Empty Sk Net Empty Sl Net Empty | Sl. Net Empty
No. Weight (Kgs) No. Weight (Kgs) | No. Weight No. | Weight (Kgs)
| (Kgs)
i 75660 IE 1875 17 | 19300 25 | 30500
2 37150 10 8000 18 | 59350 26 11500
3 37000 14 3000 19 39050 27 | 47100
4 19300 12 30500 120 13950 28 30250
5 59350 13 11500 21 47780 29 [ 30250
6 39050 14 75660 22 1875 |
L7 13950 B 37150 23 8000
L8 47780 16 37000 24 13000

1. Word “Relevant” may be prefixed with the description of import items Nos. 1, 3 to 8 and 16
to 18.
2. Quantity of import item at Sl.No. 1 may be allowed as 1.0417 Kgs/Kg. content in the export
. P .
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products as Sl. No. 1,2,5t07, 14,15,18,19 & 20 as claimed by the firm.

Quantity of import item at SI. No. 2 may be allowed as applied for i.e. 6300 Kgs.

Quantity of import item at SI. No. 3 may be allowed as 1.0417 Kgs./Kg. content in the export
products as SI. No. 5 to 8 & 18 to 21 as ciaimed by the firm.

Quantity of import item at SI.No. 4 may be allowed as 1.0417 Kgs/Kg. content in the export
products as Sl. No. 6,7,19 & 20 as claimed by the firm.

Quantity of import item at SI.No. 5 may be allowed as 1.0419 Kgs/Kg. content in the export
products as Sl. No. 5 to 8 &18 to 21 as claimed by the firm.

Quantity of import item at SI.No. 6 may be allowed as 1.0417 Kgs/Kg. content in the export
products as SI. No. 1,3,4, 9t0 14,16,17 & 22 to 29 as claimed by the firm.

Quantity of import item at SI.No. 7 may be allowed as 1.0416 Kgs/Kg. content in the expart
products as SI. No. 3,4,9,11,13,16,17,22,24,26 & 27 as claimed by the firm.

Quantity of import item at SI.No. 8 may be allowed as 1.0417 Kgs/Kg. content in the export
products as SI. No. 3,4,9,10,12,13,16,17,22,23 & 25 to 29 as claimed by the firm.

Quantity of import item at SL.No. 9 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as 23020 Kgs. Inclusive of 25.8% wastage after taking
20% recovery from scrap..

Quantity of import item at SI.No. 10 may be allowed as 8 Nos. on net to net basis. Duty free
weight of this item may be allowed as 21883 Kgs. Inclusive of 30.5% wastage after taking
20% recovery from scrap.

Quantity of import item at SLNo. 11 may be allowed as 14 Nos. on net to net bhasis. Duty free
weight of this item may be allowed as 87897 Kgs. inclusive of 61.2 % wastage after taking
20% recovery from scrap.

Quantity of import item at SL.No. 12 may be allowed as 44 Nos. on net to net basis. Duty free
weight of this item may be allowed as 30731 Kgs. Inclusive of 6.7% wastage after taking 20%
recovery from scrap.

Quantity of import item at SI.No. 13 may be allowed as 6 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 14080 Kgs. Inclusive of 4.17% wastage.
Quantity of import item at SI.No. 14 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 1000 Kgs. Inclusive of 4.17% wastage.
Quantity of import item at SI.No. 15 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 560 Kgs. Inclusive of 4.17% wastage.
Quantity of import item at SI.No. 16 may be allowed as 1.0417 Kgs/Kg. content in the export
products as SL.No. 28 & 29 as claimed by the firm.

Description of import items at SI.No. 17 & 18 may be kept as per amendment sheet No.1
dated 04.02.2014.

Quantity of import item at Sl.No. 17 may be allowed as 194490 Kgs (199594 Meters)
inclusive of 2% wastage.

Quantity of import item at SI.No. 18 may be allowed as 74654 Kgs (155206 Meters) inclusive
of 2% wastage.

Quantities of import items at SI.No. 19 to 23 may be allowed as applied for i.e. 4100 Kgs,,
6300 Kgs., 900 Kgs., 1800 Kgs. & 400 Kgs. respectively.

RLA may take necessary action accordingly.

Case No.:37/24/80-ALC2/2013 Party Name:LARSEN& Meet No/Date: 13/80- Status:

TOUBRO LIMITED ALC2/2014 Deferred
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16.09.2014
HQ File RLA File Lic.No/Date:0310766034  Defer
:01/80/050/00514/AM 14/ :03/95/040/00781/AM 14/ 13.01.2014 Date:28.10.20t4
Decision : The Committee noted that the firm’s reply dated 19.8.2014 has been sent to DHI on

27.08.2014 and decided to remind DHI for expediting their comments. Case is deferred to
28.10.2014.

Case No.:45/24/80-ALC2/2013 Party Name: GEA ECOFLEX  Meet No/Date:13/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310766285 Defer
:01/80/050/00522/AM14/ :03/94/040/00880/AM 14/ 15.01.2014 Date:28.10.2014

‘Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014

followed by e-mail message dated 30.07.2014 and decided to send reminder to the firm. Case is
deferred to 28.10.2014.

Case No.:1/23/80-ALC2/2013  Party Name:APEX TEST Meet No/Date: 13/80- Status:
TECHNOLOGIES, ALC2/2014 Deferred
16,09,2014
HQ File . RLA File __ Lic.No/Date:0710101331  Defer
:01/80/050/00427/AM 14/ :07/24/040/003 10/AM 14/ 17.01.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s reply dated 29.7.2014 has been sent to DEIT on
27.08.2014 for examination & comments. The Committee further noted that DEIT has granted ‘PH’ to
firm vide their letter dated 28.8.2014 and decided to wait for their comments. Case is deferred to
28.10.2014.

Case No.:40/24/80-ALC2/2013  Party Name: LARSEN& Meet No/Date:13/80-  Status:
TOUBRO LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0310766662
:01/80/050/005 17/ AM 14/ :03/95/040/00830/AM 14/ 17.01.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/126/2014-TSW/41 dated 16.09.2014 which are as under:-

1. Net Fabricated weights of 760.121 MT, 595.707 MT, 1464.392 MT, 2334.644 MT &
290.108 MT may be specified with the quantities of export productsat$i. No. 1,2,3,48&5
respectively.

2. List of import items may be revised as per the revised list submitted by the firm vide their
letter dated 4" September, 2014 (copy enclosed).

3. Importitems at SI. 1 & 2 shall be of relevant grade and thickness as contained in the export
products.

4. Import item at Sl. No. 5 shall be of relevant grade and dia. as contained in the export
products.

5. Quantity of import item at S!. No. 1 may be allowed as 3971391 Kgs as 1.0373 Kgs./kg.
content in the export products as claimed by the firm.

6. Quantity of import item at Sl No. 2 may be allowed as 315246 Kgs as 1.0485 Kgs./kg.

N
\\




42

43

44

45

content in the export products after taking 1/3'° recovery from scrap.

7. Quantity of import item at SI. No. 3 may be allowed as 66 Nos.{115929 Kgs.) on net to net
basis with accountability clause.

8. Quantity of import item at Sl|. No. 4 may be allowed as 50 Nos.(167 Kgs.) on net to net basis
with accountability clause.

9. Quantity of import item at Sl. No. 5 may be allowed as 8786 Meters{ 13964 Kgs.) inclusive
of 0.83 % wastage as claimed by the firm.

10. Quantities of import items at SI. No. 6, 7 & 8 (welding Consumables) may be allowed as
97871 Kgs. , 116093 Kgs. & 116093 Kgs. respectively

RLA may take necessary action accordingly.

Case No.:46/24/80-A1.C2/2013 Party Name:GREATOO Meet No/Date: 13/80- Status:
MOLDS INDIA PRIVATE ALC2/2014 Deferred
LIMITED 16.09.2014

HQ File ~ RLAFile Lic.No/Date:0410154390  Defer

:01/80/050/00523/AM 14/ :04/24/040/00229/AM 14/ 20.01.2014 Date:28.10.2014

‘Decision : The noBBEm.m noted that firm has not replied to deficiency letter dated 30.06.2014

followed by reminder dated 09.09.2014 and decided to wait for firm’s reply. Case is deferred to
28.10.2014.

Case No.:21/7/80-ALC2/2014  Party Name:DYNAMATIC Meet No/Date: 13/80- Status:
TECHNOLOGIES LIMITED,  ALC2/2014 Deferred
16.09.2014
HQ File RLA File . Lic.No/Date:0710101865  Defer
:01/80/050/00158/AM 15/ :07/24/040/00357/AM 14/ 03.02.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 04.09.2014 and
decided to wait for firm’s reply. Case is deferred to 28.10.2014.

Case No.:11/7/80-AL.C2/2014 Party Name: SUTURES INDIA Meet No/Date:13/80- Status:
PRIVATE LIMITED, ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0710102920  Defer
:01/80/050/00148/AM 15/ :07/24/040/00444/AM 14/ 14.03.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to C&PC on 28.07.2014
for examination & comments and decided to remind firm for expediting their reply. Case is deferred
to 28.10.2014.

Case No.:46/10/80-ALC2/2014 Party Name:WELD FUSE PVT. Meet No/Date: 13/80- Status:
LTD. ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0910059560
:01/80/050/00242/AM15/ :09/24/040/00627/AM 14/ 14.03.2014

Umn.mwmo: : The 0033._:..mm decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/126/2014-TSW/37 dated 16.09.2014 which are as under:-



1 Word ‘Relevant” may be prefixed with the description of import items at SI. No. 1 & 2
and their quantities may be allowed as 1.01 Kgs./Kg. content in the export products at

SI. No. 1.

2 Quantity of import item at Sl. No. 3 may be allowed as applied fori.e. 2297.7 Kgs. being 4

% weight of import item at SI. No. 2.

3 Word ‘Relevant” may be prefixed with the description of import items at SI. No. 4 & 5
and their quantities may be allowed as 1.01 Kgs./Kg. content in the export products at

SI. No. 2.

4 Quantity of import item at SI. No. 6 may be allowed as applied for i.e. 306.9 Kgs. being 4

% weight of import item at SI. No.5.

RLA may take necessary action accordingly.

Case No.:19/7/80-ALC2/2014  Party Name:Y-TEC INDIA Meet No/Date:13/80-
PVT.LTD., ALC2/2014
16.09.2014
46 HQFile RLA File Lic.No/Date:0510382361
+01/80/050/00156/AM 15/ :05/24/040/00483/AM 14/ 21.03.2014

Status:
Deferred

Defer
Date:28.10.2014

Decision : The Committee noted that firm has not replied ﬁo...ammnmng letter dated Nw.om.moi. .m:g

decided to send reminder to the firm. Case is deferred to 28.10.2014.

Case No.:5/10/80-ALC2/2014  Party Name: Meet No/Date: 13/80-
UNDERCARRIAGE AND ALC2/2014
TRACTOR PARTS PVT.LTD. 16.09.2014
HQ File RLA File Lic.No/Date:0310777600
47 .01/80/050/00201/AM15/ :03/95/040/01051/AM 14/ 08.04.2014

Status:
Deferred

Defer
Date:28.10.2014

._uoommmoz : The Committee decided to ask the firm to furnish information as per DC MSME UO Note
No. 30(118)/2014-ME dated 11.09.2014 (Copy of the said communication to be forwarded to firm)

Case is deferred to 28.10.2014.

Case No.:2/7/80-ALC2/2014  Party Name: DEE Meet No/Date: 13/80-
DEVELOPMENT ENGINEERS ALC2/2014
LTD. 16.09.2014
HQ File RLA File Lic.No/Date:05 10384029
48 .01/80/050/00139/AMI15/ :05/23/040/00009/AM 15/ 15.04.2014

Status:
Deferred

Defer
Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
followed by e-mail dated 30.07.2014 and decided to send reminder to the firm. Case is deferred to

28.10.2014.

Case No.:13/7/80-ALC2/2014 Party Name: OMEGA ICEHILL Meet No/Date:13/80-

PRIVATE LIMITED ALC2/2014
16.09.2014

49 HQ Fite RLA File . Lic.No/Date:0510384078
:01/80/050/00150/AM 5/ :05/24/040/00002/ AM 15/ 15.04.2014

Status:
Deferred

Defer
Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 12.09.2014 and
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decided 8. wait for firm’s reply. Case is deferred to 28.10.2014.

Case No.:44/10/80-ALC2/2014 Party Name: BHARAT HEAVY Meet No/Date: 13/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
16.09.2014
HQ _u.:m RLA File Lic.No/Date:0910059791  Defer
:01/80/050/00240/AM 15/ :09/24/040/00631/AM 14/ 21.04.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s letter dated 16.08.2014 has been sent to DHI on
12.09.2014 and decided to wait for DHI comments, Case is deferred to 28.10.2014.

Case No.:31/7/80-ALC2/2014  Party Name: GAS TECH Meet No/Date:13/80- Status:
PROCESS ENGINEERING ~ ALC2:2014 Deferred
INDIA PVT. LTD., 16.09.2014

HQ File RLA File Lic.No/Date:0510384861  Defer

:01/80/050/00168/AM 15/ :05/23/040/00468/AM 14/ 24.04.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
followed by e-mail dated 30.07.2014 and decided to send reminder to the firm. Case is deferred to
28.10.2014.

Case No.:1/7/80-ALC2/2014  Party Name: AUTOMAT Meet No/Date:13/80- Status:
IRRIGATION PVT. LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510385020  Defer
:01/80/050/00138/AM 15/ :05/23/040/00013/AM 15/ 25.04.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
given by C&PC directly followed by DGFT reminder dated 09.09.2014 alongwith the copy of aforesaid
C&PC deficiency letter and decided to wait for firm’s reply. Case is deferred to 28.10.2014.

Case No.:12/7/80-ALC2/2014 Party Name: SPIRAL EHL Meet No/Date: 13/80- Status:
ENGINEERING PRIVATE ALC2/2014 Deferred
LIMITED 16.09.2014

HQ File RLA File Lic.No/Date:0510385024  Defer

:01/80/050/00149/AM 15/ :05/24/040/00494/AM 14/ 25.04.2014 Date:28.10.2014

Decision : The Committee decided to ask the firm to furnish information as per DC (MSME) UO
Note No. 30(124)/2014-ME dated 15.09.2014 (Copy of the said communication to be forwarded to
firm)

Case is deferred to 28.10.2014,

Case No.:28/7/80-ALC2/2014 Party Name: ISGEC HEAVY  Meet No/Date:13/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0510384966
:01/80/050/00165/AM15/ :05/23/040/00001/AM 15/ 25.04.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
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their ID No. 12/126/2014-TSW/54 dated 16.09.2014 which are as under:-
1. Net Empty weights of 64.5 MT may be specified with the quantity of export products.
2. Word “Relevant” may be prefixed with the description of import item at SI. No. 1.
3. Words “19.05 mm (OD)x 2.11 mmi{thk.)” may be suffixed with the description of import item
and its quantity may be allowed as 38513.6 Kgs. {40253.5 Meters) inclusive of 2 % wastage.

RLA may take necessary action accordingly.

Case No.:29/7/80-ALC2/2014  Party Name: ISGEC HEAVY  Meet No/Date:13/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0510384967
:01/80/050/00166/ AM 15/ -05/23/040/00002/AM 15/ 25.04.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide

their ID No. 12/126/2014-TSW/55 dated 16.09.2014 which are as under:-

1. Net Empty weights of 43 MT may be specified with the quantity of export products.

2. Word “Relevant” may be prefixed with the description of import item at S!. No. 1.

3. Words “19.05 mm {OD}x 2.11 mm(thk.)” may be suffixed with the description of import
item and its guantity may be allowed as 25676 Kgs. (26835.6 Meters) inclusive of 2 %
wastage.

RLA may take necessary action accordingly.
Case No.:42/10/80-ALC2/2014 Party Name: BHARAT HEAVY Meet No/Date:13/80- Status:
ELECTRICALS LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0410157527
:01/80/050/00238/AM15/ :04/24/040/00007/AM1 5/ 01.05.2014

Decision : The Committee decided to ratify norms on the basis of DHI 833::.8.30.: zo..
33{104)/80IL/BHEL/2014-TSW dated 20.08.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:25/7/80-A1.C2/2014  Party Name: DAYCO VIKAS  Meet No/Date:13/80- Status:
POWER TRANSMISSION PVT. ALC2/2014 Approved
LTD. 16.09.2014

HQ File RLA File Lic.No/Date:0510385651

:01/80/050/00162/AM15/ :05/23/040/00025/AM15/ 02.05.2014

Decision : The Committee decided to ratify norms on the basis of DC (MSME} UO Note No.
30{125)/2014- ME dated 16.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:27/7/80-ALC2/2014 Party Name: MOTHERSON Meet No/Date:13/80- Status:
SUMI SYSTEMS LTD., ALC2/2014 Approved
16.09.2014
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HQ File . RLA File Lic.No/Date:0510385729
:01/80/050/00164/AM15/ :05/24/040/00046, AN 13 05.05.2014

Decision : The Committee decided to ratify norms on the basis of C&PC OM No. 46011/61/2013-
PC-1l dated 19.08.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:10/7/80-ALC2/2014  Party Name: SMC Meet No/Date: 13/80- Status:
PNEUMATICS (INDIA) ALC2/2014 Deferred
PRIVATE LIMITED 16.09.2014

HQ File RLA File Lic.No/Date:0510385912  Defer

:01/80/050/00147/AM 15/ 105/24/040/00498/ AM 14/ 06.05.2014 Date:28.10.2014

an.mmo.s : The Committee noted that firm has not replied to deficiency letter dated 28.07.2014 and
decided to send reminder to the firm. Case is deferred to 28.10.2014.

Case No.:2/4/80-ALC2/2014  Party Name: SCREEN-O-TEX  Meet No/Date:13/80- Status:
({INDIA) PVT.LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0810131122  Defer
:01/80/050/00085/AM15/ :08/24/040/00058/AM 15/ 07.05.2014 Date:28.10.2014

Decision : The Committee noted that RA, Ahmedabad has been requested for furnishing hard copy

of the firm’s application vide letter dated 20.06.2014 followed by reminder dated 28.07.2014 and
decided to remind RA, Ahmedabad again. Case is deferred to 28.10.2014.

Case No.:22/7/80-ALC2/2014 Party Name: EBM-PAPST Meet No/Date: 1 3/80- Status:
INDIA PRIVATE LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File LicNo/Date:0410157726  Defer
:01/80/050/00159/AM 15/ :04/24/040/00022/AM 15/ 07.05.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
followed by e-mail dated 30.07.2014 and decided to send reminder to the firm. Case is deferred to
28.10.2014.

Case No.:6/7/80-ALC2/2014  Party Name:THERMAX LTD., Meet No/Date:13/80- Status:
ALC2/2014 Deferred
16.09.2014

HQ File RLA File Lic.No/Date:3110063935 Defer

:01/80/050/00143/AM 15/ :31/83/040/00021/AM15/ 09.05.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 20.06.2014 for
examination & comments foilowed by reminder dated 28.07.2014 and decided to remind DHI for

‘expediting their comments. Case is deferred to 28.10.2014.

Case No.:48/10/80-ALC2/2014 Party Name: Meet No/Date: 13/80- Status:
UNDERCARRIAGE AND ALC2/2014 Deferred
TRACTOR PARTS PVT.LTD. 16.09.2014
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HQ File RLA File Lic.No/Date:0310781237 Defer
:01/80/050/00244 AN 15 :03/95/040/00117/AM 15/ 09.05.2014 Date:28.10.2014

Decision : The Committee decided to ask the firm to furnish information as per DC (MSME) UO
Note No. 30(122)/2014-ME dated 15.09.2014 (Copy of the said communication to be forwarded to
firm)

Case is deferred to 28.10.2014.

Case No.:49/10/80-ALC2/2014 Party Name: Meet No/Date: 13/80- Status:
UNDERCARRIAGE AND ALC2/2014 Deferred
TRACTOR PARTS PVT.LTD. 16.09.2014

HQ File RLA File Lic.No/Date:0310781233  Defer

:01/80/050/00245/AM 15/ :03/95/040/00118/AM 15/ 09.05.2014 Date:28.10.2014

Decision : The Committee mmm._%a to ask the firm to furnish information as per DC (MSME} UO Note
No. 30{123}/2014-ME dated 15.09.2014 (Copy of the said communication to be forwarded to firm)
Case is deferred to 28.10.2014.

Case No,:26/7/80-A1L.C2/2014 Party Name:DEE Meet No/Date: 13/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 16.09.2014
HQ File RLA File Lic.No/Date:0510386313  Defer
:01/80/050/00163/AM15/ :05/23/040/00054/AM 15/ 12.05.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.07.2014
followed by e-mail dated 30.07.2014 and decided to send reminder to the firm. Case is deferred to
28.10.2014.

Case No.:45/10/80-ALC2/2014 Party Name:UNI VTL Meet No/Date: 1 3/80- Status;
PRECISION PVT. LTD. ALC2/2014 Deferred
16.09.2014
HQ File " RLA File Lic.No/Date:0310781348  Defer
:01/80/050/00241/AM15/ :03/95/040/00116/AMI1 S/ 12.05.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 01.08.2014
for examination & comments but their comments have not been received and decided to remind
MSME for expediting their comments. Case is deferred to 28.10.2014.

Case No.:3/7/80-ALC2/2014  Party Name:BOTIL OIL Meet No/Date:13/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 16.09.2014
HQ File RLA File Lic.No/Date:0510386490  Defer
:01/80/050/00140/AM 15/ :05/23/040/00458/AM 14/ 13.05.2014 Date:28.10.2014

Decision : The Committee noted that the Technical Authority, DHI present in the meeting has given
the inputs in respect of ratification of norms of subject. The Committee also noted that the firmsis
supplying products to M/s. ONGC Ltd, Vadodara. The Chairman, NC-1 has explained firm’s
representative, Shri, H.S. Walia , General Manager (Commercial) in the previous meeting about the
necessity of furnishing a certificate from the duly authorised officer of the Directorate General of
Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that
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the said imported goods are _‘mn.c:ma for petroleum operations, in such cases. The Committee
decided to ask the firm to furnish the aforesaid certificate in this case aiso. Case is deferred to
28.10.2014.

Case No.:2/10/80-ALC2/2014 Party Name:LARSEN& Meet No/Date: 13/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
16.09.2014
HQ File . RLA File Lic.No/Date:0310781699  Defer
:01/80/050/00198/AM15/ :03/95/040/00038/AM 15/ 15.05.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 27.08.2014 and
decided to send reminder to the firm. Case is deferred to 28.10.2014.

Case No.:3/10/80-ALC2/2014 Party Name:LARSEN&  Meet No/Date: 13/80- Status:
TOUBRO LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310781705  Defer
:01/80/050/00199/AM 15/ :03/95/040/00039/AM15/ 15.05.2014 Date:28.10.2014

Gon.mmmoz : The Committee noted that the RA and firm has been reminded for ES_M:SW the hard

copy of the application vide letter dated 09.09.2014 and decided to wait for their reply. Case is
deferred t0 28.10.2014.

Case No.:4/10/80-ALC2/2014 Party Name:LARSEN& :Meet No/Date:13/80- Status:
TOUBRO LIMITED "ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310781695  Defer
:01/80/050/00200/AM 15/ :03/95/040/00060/AM15/ 15.05.2014 Date:28.10.2014

Decision : The Committee noted that firm has not qmvzmm to Q.mmgm:n,\ letter dated 09.09.2014
followed by e-mail dated 09.09.2014 and decided to wait for their reply. Case is deferred to
28.10.2014,

Case No.:8/10/80-ALC2/2014 Party Name:BECTON Meet No/Date:13/80- Status:
DICKINSON INDIA PRIVATE  ALC2/2014 Approved
LIMITED 16.09.2014

HQ File RLA File . Lic.No/Date:0510386606

:01/80/050/00204/AM 15/ :05/23/040/00066/AM 15/ 16.05.2014

Decision : The Committee decided to ratify norms on the cm.mmm of n.m%n OM No. 46011/82/2013-
PC-It dated 08.08.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accardingly.

Case No0.:41/10/80-ALC2/20614 Party Name:STERICAT Meet No/Date: 13/80- Status:
GUTSTRINGS PVT. LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File N . Lic.No/Date:0510386661  Defer
:01/80/050/00237/AM 15/ :05/24/040/00066/AM 15/ 16.05.2014 Date:28.10.2014
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Decision : The Committee noted that firm has neither replied to deficiency letter dated 28.08.2014
sent by C&PC directly followed by reminder dated 04.09.2014 nor sent clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) which has
been sought vide DES-| letter dated 21.07.2014 followed by reminder dated 12.09.2014 and decided
to send final reminder to the firm for expediting their reply failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for

regularization of the license. Case is deferred to 28.10.2014.

Case No.:38/10/80-ALC2/2014 Party Name:POLE STAR Meet No/Date: 13/80- Status:
COILS PVT.LTD. ALC2/2014 Deferred
16.09,2014
HQ File RLA File Lic.No/Date:0310782136  Defer
:01/80/050/00234/AM 15/ :03/95/040/00134/AM 15/ 20.05.2014 Date:28.10.2014

Decision ; The Committee noted Sm" firm has not replied ﬁ.o deficiency letter dated 12.09.2014 and
decided to wait for the firm’s reply. Case is deferred to 28.10.2014.

Case No.:5/7/80-ALC2/2014  Party Name:EBM-PAPST INDIA Meet No/Date: 1 3/80- Status:
PRIVATE LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0410158139
101/80/050/00142/AM15/ :04/24/040/00040/AM 15/ 23.05.2014

Decision : The Committee decided to ratify norms of subject Advance Authorisation as per GN-4 for
Engineering Products on the basis of recommendation of DIPP vide their ID No. 12/126/2014-
TSW/74 dated 16/09/2014.

RLA may take necessary action accordingly.

Case No.:31/16/80-ALC2/2014 Party Name:LAXMI Meet No/Date:13/80- Status:
ELECTRONICS MOULDS &  ALC2/2014 Deferred
PRECISION ENGG P.LTD. 16.09.2014

HQ File RLA File Lic.No/Date:0710104408  Defer

:01/80/050/00227/AM15/ :07/24/040/00035/AM 15/ 23.05.2014 Date:28.10.2014

er-.mmoz : The Committee noted that firm has not replied to deficiency letter dated 26.08.2014
given by C&PC directly followed by DGFT reminder dated 29.08.2014 alongwith the copy of

deficiency letter dated 26.08.2014 given by C&PC and decided to send the reminder to the firm for

expediting their reply. Case is deferred to 28.10.2014.

Case No.:15/7/80-ALC2/2014 Party Name:DECON INDIA Meet No/Date:13/80- Status:
PLASTICS PVT. LTD., ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:3110064115  Defer
:01/80/050/00152/AM15/ :31/83/040/00048/AM15/ 26.05.2014 Date:28.10.2014

Deciston : The Committee noted that firm has not replied to deficiency letter dated 11.07.2014
given by C&PC directly followed by DGFT reminder again on 09.09.2014 alongwith the copy of
deficiency letter dated 11.07.2014 given by C&PC and decided to wait for the firm’s reply. Case is
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deferred to 28.10.2014.

Case No.:14/7/80-ALC2/2014 Party Name:STANADYNE Meet No/Date: 13/80- Status:
AMALGAMATIONS PVT. ALC2/2014 Deferred
LTD. 16.09.2014
HQ File RLA File Lic.No/Date:0410158212  Defer
=01/80/050/00151/AMI1S/ :04/24/040/00035/AM15/ 27.05.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 28.07.2014 for
examination & comments but their comments have not been received and decided to remind DHI
for expediting their comments. Case is deferred to 28.10.2014.

Case No.:18/7/80-ALC2/2014 Party Name:TRANTER INDIA Meet No/Date:13/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA E_a. Lic.No/Date:3110064138 Defer
:01/80/050/00155/AM15/ :31/83/040/00047/AM15/ 28.05.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 28.07.2014 and
decided to send reminder to the firm. Case is deferred to 28.10.2014.

Case No.:12/10/80-ALC2/2014 Party Name: AYAAPPA CNC  Meet No/Date: 13/80- Status:
PVT.LTD,. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0710104531  Defer
:01/80/050/00208/AM 15/ :07/24/040/060065/AM15/ 28.05.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 25.07.2014
for examination & comments followed by reminder dated 09.09.2014. The Committee also noted
that clarification on type of export {whether physical export or deemed export against invalidation
letter to EPCG license) has been sought vide DES- letter dated 09.09.2014. The Committee decided
to remind MSME for expediting their comments and to wait for firm’'s reply. Case is deferred to

28.10.2014.

Case No.:13/10/80-AL.C2/2014 Party Name:MIM Meet No/Date: 13/80- Status:
COMPONENTS ALC2/2014 Deferred
(BANGALORE) PVT LTD 16.09.2014

HQ Fite RLA File Lic.No/Date:0710104564  Defer

:01/80/050/00209/AM15/ 107/24/040/00066/AM 15/ 28.05.2014 Date:28.10.2014

Decision : The Committee decided to ask the firm to furnish the Information in respect of SI. No. 3,
4 ,5 & 11 of Standard Deficiency Format-Export product wise as per the recommendation of
Technical Authority, DiPP present in the meeting. Case is deferred to 28.10.2014.

Case No.:1/10/80-ALC2/2014  Party Name: LARSEN& © Meet No/Date:13/80- Status:
TOUBRO LIMITED ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0310783663

:01/80/050/00197/AM15/ :03/95/040/00034/AM 15/ 30.05.2014



Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/126/2014-TSW/81 dated 16.09.2014 which are as under:-
1. Import items at SI. No. 1 shall be of relevant grade and thickness as contained in the export
products.
2. Quantity of import item at Sl. No. 1 may be allowed as 1.03 Kgs./kg. content in the export
products as claimed by the firm.
3. Import items at Sl. No. 2 & 3 put together may be allowed upto 2 % of FOB value of
exports.

RLA may take necessary action accordingly.

Case No.:16/10/80-A1.C2/2014 Party Name:DEE Meet No/Date:13/80- Status:
DEVELOPMENT ALC2/2014 Deferred
ENGINEERS LTD. 16.09.2014
HQ File . RLA File Lic.No/Date:0510387898  Defer
82 -:01/80/050/00212/AM15/ :05/23/040/00065/AM 15/ 30.05.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.09.2014
followed by e-mail dated 09.09.2014 and decided to wait for firm’s reply. Case is deferred to
28.10.2014.

Case No.:24/10/80-ALC2/2014 Party Name:ISGEC HEAVY  Meet No/Date: 13/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
16.09.2014
83 HQ File ~ RLAFile Lic.No/Date:0510388030 Defer
:01/80/050/00220/AM15/ 105/23/040/00084/AM 15/ 03.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to ammgm:Q. letter dated 08.09.2014 and
decided to wait for firm’s reply. Case is deferred to 28.10.2014.

Case No.:47/10/80-ALC2/2014 Party Name:ZENITH Meet No/Date: 13/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0710104725  Defer
g4 :01/80/050/00243/AMI15/ :07/24/040/00074/AM 15/ 03.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm has been asked to furnish information as per DC
{MSME) UO Note No. 30(117)/2014-ME dated 10.09.2014 which has been sent to them along with
deficiency letter dated 16.5.2014 followed by e-mail dated 16.09.2014 and decided to wait for firm's
reply. Case is deferred to 28.10.2014.

Case No.:43/10/80-ALC2/2014 Party Name:Y-TEC INDIA Meet No/Date:13/80- Status:
PVT. LTD., ALC2/2014 Deferred
16.09.2014
g5 HQ File . RLA File Lic.No/Date:0510388240  Defer
:01/80/050/00239/AM 15/ :05/24/040/00069/AM 15/ 04.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 04.08.2014
for examination & comments but their comments have not been received and decided to remind
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MSME for expediting their comments. Case is deferred to 28.10.2014.

Case No.:33/10/80-ALC2/2014 Party Name:POLY MEDICURE Meet No/Date:13/80- Status:
LTD. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510388265 Defer
:01/80/050/00229/AM 15/ :05/24/040/00109/AM 15/ (5.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to C&PC on 22.07.2014
for examination & comments followed by reminder dated 12.09.2014 and decided to wait for C&PC
comments. Case is deferred to 28.10.2014.

Case No.:7/10/80-ALC2/2014 Party Name:FELGUERA Meet No/Date:13/80- Status:
GRUAS INDIA PRIVATE ALC2/2014 Approved
LIMITED, 16.09.2014
HQ File RLA File Lic.No/Date:0410158504
:01/80/050/00203/AM 15/ :04/24/040/0001 1/ AM 15/ 06.06.2014
Decision : The Committee decided to ratify norms on the basis of DHI UO No. 3(112)/14-TSW (B)6
dated 27.08.2014 (Copy is to be forwarded to RA and firm).
RLA may take necessary action accordingly.
Case No.:15/10/80-ALC2/2014 Party Name:ARIOLI Meet No/Date: | 3/80- Status:
TEXTILES MACHINERY PVT ALC2/2014 Deferred
LTD 16.09.2014
HQ File RLA File Lic.No/Date:3410040214 Defer
:01/80/050/0021 1/AM 15/ :34/21/040/00090/AM | 5/ 06.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 09.09.2014
for examination & comments and decided to wait for MSME comments. Case is deferred to
28.10.2014.

Case No.:6/10/80-ALC2/2014 Party Name:FAIVELEY Meet No/Date: 13/80- Status:
TRANSPORT RAIL ALC2/2014 Deferred
TECHNOLOGIES INDIA 16.09.2014
LIMITED

HQ File RLA File Lic.No/Date:0410158506 Defer

:01/80/050/00202/ AM 15/ :04/24/040/00050/AM 15/ 09.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 08.09.2014 m.:a..
decided to wait for their reply. Case is deferred to 28.10.2014.

Case No.:14/10/80-AL.C2/2014 Party Name:IN TRANS ~ Meet No/Date: 13/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0210203958 Defer
:01/80/050/00210/AM15/ :02/24/040/00190/AM 14/ 09.06.2014 Date:28.10.2014
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Decision : The Committee decided to ask the firm to furnish _123.2._0: as per DIPP ID No.
7/59/2014-TSW dated 15.09.2014 (Copy of the said communication to be forwarded to firm)

Case is deferred to 28.10.2014.

Case No.:18/10/80- Party Name:BORG WARNER  Meet No/Date: 1 3/80- Status:
ALC2/2014 EMISSIONS SYSTEMS ALC2/2014 Approved
INDIA PVT. LTD 16.09.2014
HQ File RLA File Lic.No/Date:0510388393

:01/80/050/00214/AM15/ :05/23/040/00103/AM15/ 09.06.2014

Decision : The Committee decided to ratify norms on the basis of DHI UO No. wamv\z-qms\aﬁo
dated 08.08.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:39/10/80-ALC2/2014 Party Name: TRIDENT TOOLS Meet No/Date:13/80- Status:
LIMITED. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310784828 Defer
:01/80/050/00235/AM15/ :03/95/040/00177/AM15/ 09.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm's application has been sent to MSME again on
15.09.2014 for examination & comments. The Committee also noted that clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-| letter dated 21.07.2014 followed by reminder dated 12.09.2014 has not been
received. The Committee decided to wait for MSME comments and firm’s reply. Case is deferred to
28.10.2014.

Case No.:40/10/80-AL.C2/2014 Party Name: TRIDENT TOOLS Meet No/Date: 1 3/80- Status:
LIMITED. ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0310784832  Defer
:01/80/050/00236/ AM 1S/ :03/95/040/00176/AM 15/ 09.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME again on
15.09.2014 for examination & comments. The Committee also noted that clarification on type of
export {whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 21.07.2014 followed by reminder dated 12.09.2014 has not been
received. The Committee decided to wait for MSME comments and firm’s reply. Case is deferred to
28.10.2014.

Case No0.:29/10/80-ALC2/2014 Party Name: KSS ABHISHEK ~ Meet No/Date: 13/80- Status:
SAFETY SYSTEMS PVT. LTD, ALC2/2014 Approved
16.09.2014
HQ File RLA File Lic.No/Date:0510388540

:01/80/050/00225/AM 15/ :05/23/040/00109/AM15/ 11.06.2014

»
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Decision : The Committee decided to ratify norms on the basis of DC (MSME) UO Note No.
30(127)/2014- ME dated 16.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:35/10/80-ALC2/2014 Party Name: PRANITA Meet No/Date: 13/80- Status:
ENGINEERING SOLUTIONS ALC2/2014 Deferred
PRIVATE LIMITED, 16.09.2014

HOQ File ~ RLAFile Lic.No/Date:0710105002  Defer

:01/80/050/0023 1/AM 15/ :07/24/040/00049/AM 15/ 11.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 22.07.2014
for examination & comments followed by reminder dated 12.09.2014. The Committee also noted
that clarification on type of export (whether physical export or deemed export against invalidation
letter to EPCG license) has been sought vide DES-I letter dated 27.07.2014 followed by reminder
dated 12.09.2014, has not been received. The Committee decided to wait for MSME comments and
firm’s reply. Case is deferred to 28.10.2014.

Case No.:20/10/80-ALC2/2014 Party Name: [SGEC HEAVY Meet No/Date: 13/80- .m::.:m”
ENGINEERING LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510388622  Defer
:01/80/050/00216/AM 15/ :05/23/040/00106/AM 1 5/ 12.06.2014 Date:28.10.2014

Decision : The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12/126/2014-TSW/96 dated 16.09.2014:-

1. information in respect of SI. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format, export

product wise.

2. Quantities of import items at SI. No. 2, 3,4, 7 &9 in Nos. also in addition to their weights.
Details of import item at SI. No. 12 and its specific use in export item.
4. Difference in export item at SI. No. 2 and import item at SI. No. 20 and details of

manufacturing operations on import item at Sl. No.20.

Case is deferred to 28.10.2014.

w

Case No.:11/10/80-ALC2/2014 Party Name: FAIVELEY Meet No/Date: 13/80- Status:
TRANSPORT RAIL ALC2/2014 Deferred
TECHNOLOGIES INDIA 16.09.2014
LIMITED

HQ File RLA File Lic.No/Date:0410158702 Defer

:01/80/050/00207/AM 15/ :04/24/040/00052/AM [ 5/ 17.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 08.09.2014 and
decided to wait for their reply. Case is deferred to 28.10.2014.

Case No.:17/10/80-ALC2/2014  Party Name: MOTHERSON Meet No/Date: 13/80- Status:
SUMI SYSTEMS LTD., ALC2/2014 Approved
16.09.2014

HQ File RLA File Lic.No/Date:0510388756




01/80/050/00213/AM 15/ :05/24/040/00129/AM1 5/ 17.06.2014

Decision : The Committee decided to ratify norms on the basis of C&PC OM No. 46011/61/2013-
PC-Il dated 08.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:28/10/80-ALC2/2014 Party Name: FREEDOM Meet No/Date: 13/80- Status:
OPTHALMIC PRIVATE ALC2/2014 Deferred
LIMITED, 16.09.2014
HQ File RLA File Lic.No/Date:0410158701  Defer
99 01/80/050/00224/AM1S/ :04/24/040/00066/AM 15/ 17.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 22.08.2014 sent
by C&PC directly followed by DGFT reminder dated 08.09.2014 along with the copy of deficiency
letter dated 22.08.2014 sent by C&PC and decided to wait for firm’s reply. Case is deferred to
28.10.2014.

Case No.:10/10/80-ALC2/2014 Party Name: GREATOC Meet No/Date:13/80- Status:
MOLDS INDIA PRIVATE ALC2/2014 Deferred
LIMITED 16.09.2014
HQ File RLA File Lic.No/Date:0410158740 Defer
100 -01/80/050/00206/AM15/ :04/24/040/00065/AM 1 5/ 18.06.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 25.07.2014
for examination & comments and decided to remind MSME for expediting their comments. Case is
deferred to 28.10.2014.

Case No.:21/10/80-ALC2/2014 Party Name:ISGEC HEAVY Meet No/Date:13/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
16.09.2014
101 HQ File RLA File Lic.No/Date:0510388787 Defer
:01/80/050/00217/AM15/ :05/23/040/00t121/AM15/ 18.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 08.09.2014
and decided to wait for their reply. Case is deferred to 28.10.2014.

Case No.:30/10/80-ALC2/2014 Party Name:GE INDIA Meet No/Date:13/80- Status:
INDUSTRIAL PRIVATE ALC2/2014 Deferred
LIMITED 16.092014
102 HQ File RLA File Lic.No/Date:3110064422  Defer
-01/80/050/00226/ AM15/ -31/83/040/00042/AM 15/ 18.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 22.08.2014
and decided to send reminder to the firm for expediting their reply. Case is deferred to 28.10.2014.

Case No.:9/10/80-ALC2/2014  Party Name:DOOWON © Meet No/Date: 1 3/80- Status:
103 AUTOMOTIVE SYSTEMS ~ ALC2/2014 Deferred
INDIA PRIVATE LIMITED  16.09.2014

N




105

106

107

108

Hrne RLA File Lic.No/Date:0410158756 Defer
TUORT DRI AOI0S AMILS :04/24/040/00057/AM 15/ 19.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 08.09.2014
and decided to wait for their reply. Case is deferred to 28.10.2014.

Case No.:3710/80-ALC2/2014 Party Name: SMC  Meet No/Date: 1 3/80- Status:
PNEUMATICS (INDIA) ALC2/2014 Deferred
PRIVATE LIMITED 16.09.2014

HQ File RLA File Lic.No/Date:0510388905 Defer

101 80 050 00233/AM15/ 105/24/040/00131/AMI15/ 19.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 12.09.2014
and decided to wait for their reply. Case is deferred t0 28.10.2014.

Case No.:23/10/80-ALC2/2014 ‘Party Name:ISGEC HEAVY Meet No/Date:13/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
16.09.2014
HQ File RLA File Lic.No/Date:0510388973 Defer
:01/80/050/00219/AM 15/ :05/23/040/00122/AM15/ 20.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.09.2014
followed by e-mail dated 09.9.2014 and decided to wait for their reply. Case is deferred to
28.10.2014.

Case No.:32/10/80-ALC2/2014 ‘Party Name:ROTHE ERDE Meet No/Date:13/80- Status:
INDIA PRIVATE LIMITED ALC2/2014 Deferred
16.05.2014
HQ File RLA File . Lic.No/Date:3110064467 Defer

:01/80/050/00228/AM15/ :31/83/040/00070/AM15/ 24.06.2014 Date:28.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 11.09.2014
and decided to wait for their reply. Case is deferred to 28.10.2014.

Case No.:50/10/80-ALC2/2014 wm:w Name: BHARAT Meet No/Date:13/80- Status:
HEAVY ELECTRICALS ALC2/2014 Deferred
LIMITED 16.09.2014

HQ File RLA File Lic.No/Date:6110001215  Defer

:01/80/050/00246/AM15/ :61/24/040/00006/AM 15/ 18.07.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s m_o.n.mnm:o: has been sent to DHI on 05.08.2014
for examination & comments and decided to remind DHI for expediting their comments. Case is
deferred t0 28.10.2014.

‘Case No.:51/10/80-ALC2/2014 Party Name: KERN-LIEBERS Meet No/Date:13/80- Status:
SPRINGS & STAMPINGS ALC2/2014 Deferred
PVT.LTD, 16.09.2014

HQ File RLA File  Lic.No/Date:0710105948 Defer

:01/80/050/00247/AM 15/ :07/24/040/00252/AM 14/ 21.07.2014 Date:28.10.2014

Ve




Decision : The Committee noted that the firm’s application has been sent to MSME on 25.08.2014
for examination and comments. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the following:

(i) to remind MSME for expediting their comments;

(ii) to remind firm for their reply.

Case is deferred to 28.10.2014.

Case No.:52/10/80-ALC2/2014 Party Name:CHAK RADER Meet No/Date:13/80- Status:
FARM EQUIPMENTS ALC2/2014 Deferred
PRIVATE LIMITED 16.09.2014
HQ File RLA File Lic.No/Date:0910060730 Defer
109 :01/80/050/00248/AM 15/ :09/24/040/00138/AM15/ 24.07.2014 Date:28.10.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 13.08.2014
for examination & comments and decided to remind MSME for expediting their comments. Case is
deferred to 28.10.2014.

Case No.:1/13/80-ALC2/2014  Party Name:PRECIHOLE Meet No/Date:13/80- Status:
MACHINE TOOLS PVT, ALC2/2014 Deferred
LTD., 16.09.2014
HQ File RLA File Lic.No/Date:0310788538 Defer
110 :01/80/050/00320/AM15/ :03/95/040/00447/AM 15/ (01.09.2014 Date:28.10.2014

Decision : The Committee noted that the hard copy of firm’s application has not been received
and decided to ask RA, Mumbai for forwarding the firm’s application. The Committee also decided
to send the copy of would be communication made to RA, Mumbai in this regards to firm for their
information. Case is deferred to 28.10.2014.

SI.N0.320
Case No. A/R-61 M/s.  United | HQF.No.01/80/050/00397/AM10/DES.| Lic. No. & date
Meeting No. 13/15 Drilling Tools | RA.F.N0.05/24/040/00318/AM10 0510249707
Date: 16.09.2014 Ltd., Delhi Revision of norms dt.22.09.2009

Decision : The Committee noted that the a letter dated 20.06.2014 has been sent to the firm
requesting for the requirement of a certificate from the duly authorised officer of the Directorate
General of Hydro Carbons(DHC) in the Ministry of Petroleum and Natural Gas, Government of India, to
the effect that the said imported goods are required for petroleum operations for ratification of subject
AA, has been issued. The Committee further noted that a letter dated 15.9.2014 has been sent to the
firm clarifying the requirement of the aforesaid certificate from DHC for consideration of their request
and a copy of the letter dated 15.9.2014 has also been sent to DHC for their information and decided to
wait for firm’s reply. Case is deferred to 28.10.2014.

S.No.321

Case No. A/R-49 | M/s.  Larsen | HQK.N0.01/80/050/00245/AM11/DES.| | Lic. No. & date
T




. Meeting No. 13/15

&Toubro Ltd,,

Date: 16.09.2014

RA.F.No.03/95/040/00712/AM10

Mumbai

Amendment in quantities / addition of

0310557677
dt.29.01.2010

additional import items

Decision : The Committee noted that firm has sought six-eight week time for furnishing the reply vide
their letter dated 12.09.2014 and decided to grant time as requested by the firm. Case is deferred to
28.10.2014.

S.No.322
Case No. A/R-112 M/s. Kern- | HQF.N0.01/81/050/00443/AM12/DES.I Lic. No. & date
Meeting No. 13/15 Liebers RA.F.N0.07/24/040/00367/AM12 0710084702
Date: 16.09.2014 Springs & | Request for amendment of norms dt.15.12.2011

Stampings Pvt.
Ltd., Tumkur

Decision : The Committee noted that firm has not replied to-deficiency letter dated 08.10.2012 &
03.01.2014 sent to the firm again vide letter dated 24.06.2014 foliowed by e-mail dated 06.06.2014
reminder dated 08.09.2014 and decided to send final reminder to the firm for expediting their reply
failing which the Committee would be constrained to reject their case with direction to pay the Custom
Duty and applicable interest for regularization of the license, Case is deferred to 28.10.2014.

S.No.323
Case No. A/R-113 | M/s. Echaar | HQF.No.01/80/050/00542/AM12/DES.I Lic. No. & date
Meeting No. 13/15 | Equipments  Pvt. | RA.F.N0.03/94/040/01018/AM12 0310682257
Date: 16.09.2014 | Ltd., Thane Request for revision of norms dt.16.02.2012

Decision : The Committee noted that firm’s representative have attended “Personal Hearing on
18.02.2014” and assured the committee that they would furnish requisite information but they have not
complied the said assurance given before the committee. The Committee also noted that a reminder
dated 07.05.2014, final reminder dated 28.07.2014 followed by e-mail dated 30.07.2014 has been sent
to the firm for furnishing the requisite information. The Committee also waited for 15 more days to
receive reply from the firm but firm’s reply has not been received till date and decided to reject their
case with the direction to pay the Custom Duty and applicable interest for regularization of the license.

RA may take necessary action accordingly.

S.No.324
Case No. A/R-119 M/s. Brakes | HQF.N0.01/80/050/00366/AM12/DES.| Lic. No. & date
Meeting No. 13/15 | India Ltd., | RA.F.N0.04/24/040/00136/AM12 0410129812
Date: 16.09.2014 Chennai Request for inclusion of import item in [ dt.31.10.2011
norms

Decision : The Committee noted that the firm’s reply dated 10.02.2014 has been sent to DHi on
20.03.2014 followed by reminder to them on 17.06.2014 & 08.09.2014 and decided to wait for DHI
comments. Case is deferred to 28.10.2014. »/\

.



S.N0.325

Case No. A/R-141 M/s. Reference | HQF.No.01/80/050/00170/AM14/DE | Lic. No. & date
received from Addl. | S.|
Meeting No. 13/15 | DGFT, Mumbai of | RA.F.N0.03/95/040/00190/AM14 0310738812
Date: 16.09.2014 M/s.  larsen & | Request for amendment of import at | dt.24.06.2013
Toubro Ltd., [ sl. No.10 & to amend the ITC(HS)
Mumbai code of import item SI. No. 8,9, & 10
of norms

Decision: The Committee noted that in this case norms were finalized and communicated to RA,
Mumbai. The Committee also noted that RA, Mumbai has amended the ITC(HS) Code of import item at
S. Nos. 8,9 & 10 and forwarded a copy of the amendment sheet to DGFT. The Norms Committee-I has
taken note of the aforesaid and decided to close the case.

RA may take necessary action accordingly.

S.No.326

Case No. A/R-19 M/s. Larsen & | HQF.N0.01/80/050/00173/AM14/DES.I | Lic. No. & date
Meeting No. 13/15 | Toubro  Ltd., | RA.F.N0.03/95/040/00184/AM11 0310736870
Date: 16.09.2014 Mumbai Request for revision of norms dt.06.06.2013

Decision : The Committee decided to modify norms on the basis of recommendation of DIPP vide their
ID No. 12/126/2014-TSW/19-A/R dated 16.09.2014 which are as under:-

“Keeping in view the detailed calculations submitted by the firm for requirement of “Paint” (import
item at SI.No.8), norms ratified in NC meeting No. 19/80 dated 10.12.2013 may be modified as under:
1. Description of import item at SI. No. 8 may be modified as Paint ( Kilncoat 2100) and its quantity
may be allowed as 24093 Litres inclusive of 10 % wastage.
2.  Importitem at Sl. No. 9 may be allowed within 1% of FOB value of exports.”

RLA may take necessary action accordingly.

S.No.327
Case No, A/R-24 M/s. Precision | HQF.N0.01/80/050/00807/AM14/DES.l | Lic. No. & date
Meeting No. 13/15 | Automation and | RA.F.No.31/21/040/00034/AM11 3110046899
Date: 16.09.2014 Robotics  Indi | Request for ratification of norms dt.11.02.2011
Ltd.,

Decision : The Committee noted that the firm’s application has been sent to DEIT on 21.07.2014 for
examination & comments and decided to remind DEIT for expediting their comments as their
comments have not been received till date. Case is deferred to 28.10.2014.

5.N0.328

ﬁnmmm No. A/R-31 ;!z_\m. 7:2.zo.oH\mo\Hd\ooomo\zsS\omm._ _:n. No. & date ﬂ
H/\




[

Meeting No. 13/15 Truetzschler RA.F.N0.03/95/039/00001/AM14 0310522293
Date: 16.09.2014 India Pvt. Ltd., | Ratification of norms for annual | dt.02.06.2009
(formerly as | requirement

M/s. Trumac
Engineering Co.
Pvt. Ltd.,)
Mumbai

Decision ; The Committee decided to ratify norms of subject Advance Authorisation as per GN-4 for

Engineering Products on the basis of recommendation of Technical Authority, DIPP present in the
meeting.

RLA may take necessary action accordingly.

S.No.329
Case No. A/R-33 M/s. HQF.No.01/80/162/00091/AM15/DES.| | Lic. No. & date
Meeting No. 13/15 Thyssenkrupp RA.F.N0.31/21/040/00111/AM10 3110039520
Date: 16.09.2014 Industries India | Request for ratification of norms dt.07.08.2009
Pvt. Ltd.,

Decision : The Committee noted that the firm’s application has been sent to DIPP (Sh. Nand Lal, Sr.
D.0.) on 09.09.2014 for examination & comments and decided to wait for their comments. Case is
deferred to 28.10.2014.

S.No.330
Case No. A/R-35 M/s. Life Long | HQF.No.01/80/050/00482/AMO9/DES.l | Lic. No. & date
Meeting No. 13/15 India Ltd., | RA.F.N0.05/24/040/00099/AMO09 0510222158
Date: 16.09.2014 Gurgaon Description of import item not | dt.13.06.2008
mentioned in bill of Entry

Decision : The Committee noted that the firm’s request dated 28.05.2014 has been sent to DHI on
17.06.2014 for examination & comments. The Committee also noted that DHI has requested for sending
the documents in chronological order vide their UO Note dated 04.09.2014 which has been forwarded
to them again on 08.09.2014 and decided to wait for DHI comments. Case is deferred to 28.10.2014.

S.No.331
Case No. A/R-57 M/s.  Thermal | HQF.No.01/80/050/0381/AM14/DES.| Lic. No. & date
Meeting No. 13/15 Systems RA.F.N0.09/24/040/00311/AM14 0910057710
Date: 16.09.2014 (Hyderabad) Request for fixation of norms dt.25.09.2013
Pvt. Ltd.,

Decision : The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by e-mail dated 22.07.2014, reminder dated 09.09.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay the
Custom Duty and applicable interest for regularization of the license. Case is deferred to 28.10.2014.

AV



S.No.332

P

Case No. A/R-58

Meeting No. 13/15

Date: 16.09.2014

M/s. Screen-O-
Tex (india) Pwi.
Ltd.,

HQF.N0.01/80/050/0531/AM14/DES.|

Lic. No. & date

RA.F.No.08/24/040/00436/AM14

0810128956
dt.18.02.2014

Request for revision of norms

Decision : The Committee noted the comments of Technical Authority, MSME furnished by the e-mail
dated 12.09.2014 that in the subject Advance Authorisation, ratification was done as per previous
Advance Authorisation No. 0810123416 dated 31.07.2013 and 0810113162 dated 07.07.2012 and the
norms fixed are justified and need no re-consideration. The Committee accepted Technical Authority,
MSME recommendation and decided not to consider firm’s request.

RA may take necessary action accordingly.

S.No.333
Case No. A/R-59 M/s. Usha | HQF.No0.01/80/050/0314/AM14/DES. Lic. No. & date
Meeting No. 13/15 Martin Ltd., | RA.F.N0.02/24/040/00051/AM14 0210192100
Date: 16.09.2014 Kolkata Request for revision of norms dt.22.07.2013

Decision : The Committee noted that firm has not replied to deficiency letter dated 04.09.2014. The
Committee also noted that the firm’s letter dated 01.09.2014 has been sent to DHI on 08.09.2014 for
their examination & comments and decided to wait for firm’s reply and DHI comments. Case is deferred
t0 28.10.2014.

S.No.334
Case No. A/R-60 M/s. Vem | HQF.N0.01/80/050/00071/AM14/DES.| Lic. No. & date
Meeting No. 13/15 Technologies RA.F.N0.09/24/040/00484/AM13 0910054916
Date: 16.09.2014 Pvt. Ltd., | Request for fixation of norms dt.04.02.2013
Hyderabad

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.09.2014 and
decided to wait for firm’s reply. Case is deferred to 28.10.2014.

S.No.335
Case No. A/R-70 Reference HQF.No.01/80/050/00178/AM15/DES.l | Lic. No. & date
Meeting No. 13/15 received from | RA.F.N0.03/95/040/00856/AM14 0310777054
Date: 16.09.2014 AddI.DGFT, Request for amendment of norms as | dt.04.04.2014

Mumbai of M/s.
Larsen & Toubro
Ltd., Mumbai
Decision : The Committee decided to ask the firm to furnish the Information in respect of Sl. No. 4,5 &
11 of Standard Deficiency Format as per the recommendation of Technical Authority, DIPP present in
the meeting. Case is deferred to 28.10.2014. /\\

per amendment sheet No.1.




S.No0.336

Case No. A/R-71

Meeting No. 13/15

Date: 16.09.2014

Videocon
Ltd.,

M/s.
Industries
Aurangabad

HQF.No.01/80/050/00418/AM10/DES.|

Lic. No. & date

RA.F.N0.03/95/040/00397/AM10

Request for fixation of norms

0310539647
dt.29.09.2009

Decision : The Committee decided to modify norms on the basis of recommendation of DIPP vide their
ID No. 12/126/2014-TSW/71-A/R dated 16.09.2014 which are as under:-

1. Total net of export products may be specified as 278.5 MT.

2. Quantities of import items at SI. No. 1, 10 & 13 to 18 may be allowed on net to net basis with
accountability clause.

3. Word” Relevant” may be prefixed with the description of import items at SI. No. 2, 4 & 8.

4. Quantities of import items at SI. No. 2to 4, 6 to0 9, 19 & 20 may be allowed on net to net basis
as claimed by the firm.

5. Quantity of import item at SI. No. 5 may be allowed as per packing policy.

6. Importitems at SI. No. 11 & 12 put together may be allowed upto 0.5 % of FOB value of exports

RLA may take necessary action accordingly.

5.No.337

Case No. A/R-72

Meeting No. 13/15

Date: 16.09.2014

M/s. Saraswati
Industrial
Syndicate Ltd.,

HQF.N0.01/80/050/00589/AM10/DES.|

Lic. No. & date

RA.F.N0.05/24/040/00387/AM10

Request for revision/amendment of

norms

0510254039
dt.07.12.2009

Decision : The Committee noted that the firm’s representation dated 01.03.2014 has been sent to DIPP

on 08.09.2014 for their examination & comments and decided to wait for their comments. Case is

deferred to 28.10.2014.

S.No.338

Case No. A/R-73

Meeting No. 13/15

Date: 16.09.2014

M/s. Graphite
India Ld.,
Nashik

HQF.No0.01/80/050/00502/AM10/DES.|

Lic. No. & date

RA.F.N0.03/94/040/00682/AM14

Request for revision of norms

0310762888
dt.20.12.2013

Decision :

The Committee noted that the norms of the subject Advance Authorisation has already

being finalized by norms committee and decided to advise the firm to approach the concerned Regional
Authority and close the case.

RA may take necessary action accordingly.

S.No0.339

Case No. A/R-74

Meeting No. 13/15

Date: 16.09.2014

M/s. Toshiba
ISW Turbine
and Generator
Pvt. Ltd.,

HQF.No.01/80/050/00074/AM14/DES .|

Lic. No. & date

RA.F.N0.04/24/040/00272/AM13

Request for revision/famendment of
norms

0410144941
dt.10.04.2013

N




Decision : The Committee noted that the firm’s representation dated 31.07.2014 has been sent to DHI
on 09.09.2014 for their examination & comments and decided to wait for their comments. Case is
deferred to 28.10.2014.

5.No.340
Case No. A/R-75 M/s.  Toshiba { HQF.No.01/80/050/00073/AM14/DES.l | Lic. No. & date
Meeting No. 13/15 JSW Turbine | RA.F.N0.04/24/040/00001/AM14 0410144942
Date: 16.09.2014 and Generator | Request for revision/amendment of | dt.10.04.2013
Pvt. Ltd., norms

Decision : The Committee noted that the firm’s representation dated 31.07.2014 has been sent to DHI
on 09.09.2014 for their examination & comments and decided to wait for their comments. Case is
deferred to 28.10.2014.

S.No.341

Case No. A/R-76 M/s. Nicomet | HQF.N0.01/80/050/00465/AM12/DES.| | Lic. No. & date

Meeting No. 13/15 Industries {td., | RA.F.No.03/95/040/00758/AM12 0310672301

Date: 16.09.2014 Request for revision/amendment of | dt.22.12.2011
norms

Decision : The Committee noted that the firm’'s representation dated 09.05.2014 & e-mail dated
24.07.2014 have been sent to MSME on 12.09.2014 for their examination & comments and decided to
wait for their comments. Case is deferred to 28.10.2014.

S.N0.342
Case No. A/R-77 M/s. HQF.N0.01/80/050/00369/AM14/DES.l | Lic. No. & date
Meeting No. 13/15 Permanent RA.F.N0.03/95/040/00441/AM14 0310748769
Date: 16.09.2014 Magnets Ltd., Request for revision/amendment of | dt.06.09.2013
norms

Decision : The Committee noted that the firm's representation dated 18.07.2014 has been sent to
DIPP on 11.09.2014 for their examination & comments and decided to wait for their comments. Case is
deferred to 28.10.2014.

S.No.343
Case No. C-04 Reference received | HQF.No.01/80/162/00061/AM14/DES.!
Meeting No. 13/15 from  Addl.  DGFT, | Clarification against SION at Sl. No. C-1647
Date: 16.09.2014 Kolkata of M/s. Larsen | Engineering Product - reg.
& Toubro Ltd., Kolkata

Decision : The Committee noted that the firm’s reply dated 12.08.2014 has been sent to DHI on
22.08.2014 for their examination & comments m_za decided to wait for their comments. Case is deferred

10 28.10.2014, N
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S.No.344

Case No. C-05 M/s. British Engines | HQF.No.01/80/162/00222/AM14/DES.|

Meeting No. 13/15 India Pvt. Ltd., | Fixation of input output norms for the export
Date: 16.09.2014 Bangalore product “Hydraulic Motor and its parts and

Multispindle automatic machines spares Valve and
its parts” in respect of 100% EQU - reg.

Decision : The Committee noted that the firm’s reply dated 30.05.2014 has been sent to DHI on
05.06.2014 followed by reminder dated 28.07.2014. The Committee further noted that the Technical
Authority, DHI has requested for forwarding a copy of the documents alongwith firm’s reply again and
decided to send the aforesaid to DHI. Case is deferred to 28.10.2014.

5.No.345

Case No. C-05 M/s. MTAR | HQF.N0.01/80/162/00462/AM13/DES.|

Meeting No. 13/15 Technologies Pvt. Ltd., | Request for fixation of input output wastage ad-
Date: 16.09.2014 Hyderabad hoc norms for the export product “Oil & Gas

Exploration Components and Aero Space Parts” in
respect of 100% EQU — reg,

Decision : Based on the written comments given by Technical Authority, DHI vide DHI endorsement
No. Nil dated 16.09.2014 , the Committee decided to permit Solid Bar of relevant dia and alloy
composition in place of seamless tubes (as per AA No. 0910030460 dated 06 June, 2012} of OCT
Hyderabad.

RLA may take necessary decision accordingly. :

ok ok




GCVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404. 47 Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website' http.//dgft gov i

IFNo 01/80/050/229/AM13/DES—I/ e ¢ P Dated - 2
A feSZ 2)o50) m@%\ 204

M/s. YOKOGAWA INDIA LIMITED:

Plot No. 96, 3" Cross.

Electronic City Complex.

Hosure Road,

Banglore-561229.

E.mail. vasanth kumar@in.vokocgawa com

Supject Ratification of the norms in respect of Advance License i _
cbtained under Para 4 7 of HBP (Vol.i}.
Meeting No. 07/15  Date: 24.06.2014.

Sir,
Please refer to your letter dated 27 02 2014 on the subject mentiored abows -~ - ¢ "222°2 7 5 fo say

that production/requirement of essentiality certificate from DGHC is required for ratifica: 2~ 1 ~2-~: - ~2spact of

Advance Authorization No. 0710088140 Jated 21 03.2014. The need of production of cer :

of Directorate General of Hydro Carbons in this ¢ase has been explained in detal atpara Z g~- 7 - ¢

2. Fhe Committee noted that PC-VI section has informed vide their OM No. 01/92/180:1" . 5 :
VI/11 dated 11 04 2014 that the issue has been examined in consultation with TRU, Departme~: - == -- .=
Ministry of Finance. The TRU, MOF vide its O M. No. 354/148/2013-TRU dated 28 02.2014 has cla-“=: . :=-
Notification No. 12/2012-Customs, dated 17 3.2012 (SI. No. 356 of the Tabie) goods specified in the 18 . :

imported in connection with petroleum cperations are exempt from BCD and CVD subject to fulfimer- -
condition No. 41 of the said notification Condition No. 41 has several provisions, one of them being product ¢~ =
an essentiality certificate from DG, Hydrocarbons. In view of this. goods supplied by Seamless Pipes & Tuzsz
Industry aganst ICB to ONGC & OIL shall be eligible for excise duty exemption provided such goods finc
mention Ir List 13 of the notification No 12/2012-Customs & the conditiort No 41 of the Tustoms notification ar:
fulfited Thus. in order to avail of centrai excise exemption vide S No. 336 of the notification No. 12/2012-CE
dated 17 3.2012, the domestic supplier of seamless tubes and pipes shall be required to fulfil condition No. 41
which include production of a certificate from a duly authorised officer of the Directorate Generai of Hydro
Carbons in the Ministry of Petroleum and Natural Gas, Government of India to the effect that the said are
required for petroleum operations™ Under Para 8.3 of FTP, TED exemption 15 cne of the deemed export beneiits

for these supplies. Second benefit is Advance Authorisation.

3 You are, therefore, again requested to furnish the aforesaid certificate from. a du'y autharized officer of
the Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas. Government of India
within 3 weeks from the date of issue of this letter for consideration of your request. Further, the irformation /
documents as cailed for vide letter dated 16 04 2014 may also be sent for further considerations cf the case To
include it any additional information’s is pending from firm apart from the DGHC certificate

Yours faithfully

SA—

(PriyaRanjan’

Foreign Trade Development Officer
Fo: Director General of Foreign Trade
Tei.. 23061562 Exi 265

c-mail: priva ranjan@nic. in

Endt No 01/80/050/00229/AM15/DES-I/ Dated :

Copy to Drrectorate General of Hydrocarbons. (Under Ministry of Petroleurn & Natural Gas). OIDB Bhawan
Plot No 2 Sector — 73, Noida (with reference to tetter No.01/92/180/Misc /AM-13/PC-VI/10 dated 15.04 2014 -

copy enclosed ) for information.
< W
A

(PriyaRanjan}
Fareign Trade Development Officer

,\ﬁ\.w\\ 4



TIME BOUND
STANDARD DEFICIENCY LETTER

SOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES I SECTION, ROOM No. 424 4 Floor. UDYOG BHAWAN
NEW DELHI-110011: Websitz =up nttp/fdaft gov.in

F No.01/80/050/00231/AM13/DES-I/ \O\NL Dated - w\ w.\, Je s

K}
-

S Motherson Sumi Systems Ltd .
2 Floor. F-7, Block-B-1. Mohan
Co-Operative industrial Estate.
Mathura Road. New Delhi - 110044

te-mail: akavraval ¢ wmart motherson.com

Subject:- Ratification of the norms in respect of Advance Authorization No.0510329275 dated
10.07.2012 obtained under Para 4.7 of HBP (Vol.l).

Meeting No. 10/15  Date: 05.08.2014

Sir.

Please refer to the above menticned advance license, forwarded by the RLA under therr file No.
05/24/040/00129/AM13 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below.

Export Items

1 Mode!l number. technical specification and specific guantity-both in terms of number (if any)
and/or weight. of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet.

3 Detall technical drawings with dimension of each export product, Catalogue. if any. may also
be furnished

4 Weight of each Export Product.

(&)

Weight of each of the imported and indigencus input, separately for each preduct. for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Nat weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

Import items

5. information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (Vol 1) separately for each product.

Components
Technical characteristics / part numbers, if any

~i

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

9 Bifurcated guantities of components to be accounted for in the resultant product and the
requirement of components as spares.

N

Raw Material / Consumabhles | Jy\
10 Size and specification including grade. ooBUOmﬁo ~"range. thickness etc of the items




proposed for import

11 Detailed calculation as to now 7= =.2~*1y of raw material proposed for import has bezss
arrived at. including the net weigh: ¢ cc~penents to be manufactured out of these imporiac
materials. wastages claimed at sach sizz2 of manufacturing with complete justification anc
supported by documentary evidence/araw: 25 212

12 Sheet layout diagram of the material indicati~z "= 25232 during blanking.

13 Cross Sectional Diagram of export product w.i~ o2 2. z7cr of raw material requirement and the

5

weight of the Cable in Kg. per Km. Copy of reiz.27:
data sheet may also be furnished.

s 2-z! International Standard/ buyer's

14 Weight of steel. which requires imported welaing mz:2-2 7. =3 break-ue of
L Sieel Plates / Sheets upto 30 mm thickness
i Steei Plates / Sheets more than 30 mm thickness z-2 .otz 70 7™ 17 Zkress
i Steel Plates / Sheets more than 70 mm thickness
iv. Others e g Flanges, Pipes. Tubes. Bars/Rods. Casirzs 1727282
2 It is not clear from the details given in application for the Ac.z-22 ~ 1727 z2107 mentioned
above to whether it is a case of Physical exports or Deemed 2xzz27: “ 772 5278 Deemed
Exports. In case of deemed exports complete relevant informaticr 272 222 72y evidence
namely. narne of proiect authority, main contractor. sub-contractor. "2 £.27% 2272 2f FTP PAC
etc. may be furnished. Further. if the supply s against Invalidation .et:e” 2 27 ==CG lcence.

the following details may be provided:-

i EPCG licence number and date.

CIF value of the licence.

Whether this licence was issued under Zero duty or 3 per cent Schems

Custom duty saved amount.

Products to be manufactured

How EPCG licence holder intends to discharge the EO against the EPCG - ce-22

3 Any other infermation:
As per DIPP UC Note No.7/191/2014-TSW/150 dated 05.08.2014 is enc

csed

4 The information called for must be submitted within three weeks from the date of issue of this ietier
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below:

Shri Nand Lal, Sr. DO, Department of Industrial Policy and Promotion, Room No. 428A,
Udyog Bhawan, New Delhi-110011.

Yours faithfully.

2.
—Fo

-

A
TR P

(Priya Ranjan)
2 Foreign Trade Development Officer

T For Director General of Foreign Trade
IR Tel.:23061562 Ext 265
_, /_l,. e e-mail: priya.ranjan@nic.in
\n/_/./ /
~ .‘\
L/

7



F. No. 7181/2014-TSW \\C
Ministry of Commerce & Industry
Department of Industrial no:i & Promotion
(TSW Sectio
Dated :05-08-2014
To

M/s Motherson Sumi Systems Ltd.
2" Floor, F-7, Block B-1

Mohan Co-operative Industrial Estate
Mathura Road, New Delthi— 110 04

Email : akagrawal@wmart.motherson.com

Ref: DGFT U.O. No.01/80/50/231/AM13/DES-I

Adv Auth No.0510329275  dated 10-07-2012

Subject :Advance authorizations for export of rubber to plastic bonded parts
Sir.

Please refer to your applications for advance authorizations for export of above
entioned items. in this connection, you are requested to submit the following :-

I} Manufacturing process involved in the proposed item of manufacture, clearly
indicating wastage at each stage of manufacture

= i) Production of the item of export and consumption of raw material, both

imporied and indigenous during the past three years, separately, duly cerified
by a Chartered Accountant
i Justification of the quantities cf items proposed fer import

Your ﬁmué mjoc_a reach to this office witnin 15 days from date of issue of mail by e-
5 with intimation.to  Shri Priya Ranjan, DGFT, DGFT (by e- mail:

priva.ran m:@z_o in V

Yours sincerely,
\ Iy \

W/
ANAND LAL)
Sr. Development Officer

Tefe No. 23061085

/Wﬁﬂ to : Shri Priya Ranjan, DGFT, BGES- for information

Fioe — . ) . (NAND LAL)
m. Qu).\,e.m MukéJJ
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. GOVERNMENT CF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF CCMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES | SECTION. ROOM No. 404 47 Fipor UDYOG BHAWAN
NEW DELHI-110011: Website' nup/fagft.gov in

w
o]
]
N

F No.01/80/050/00562/AM13/DES~l/ « 5 LCated .0
To

Mis. Netafim Irrigation India Pvt. Ltd |
268-270.271/B, GIDC Manjusar,

Salvi. Dist. Vadodara -381 778

Gujarat

Email: umakantpatel@netaiim-india.com

Subject Ratification of Norms in respect of Advance License No 3110036266 dated 25.02.2013 issued
under para 4.7 of HBP Vol |

Please refer to this office letter of even numbder dated 7.3.2014 on the above cited subject.
The requisite information/documents has not yet been received so far.

2. You are requested to send the amendment sheet of said export product issued by concerned RLA
for ratification of norms of subject advance authorization.

Yours faithfuliy.
/e

- - -

AR ‘ o T EE 5 ar

v - —  (Priya Ranjanj

P . Foreign Trade Development Officer
RERE Tel 123081562 Ext.285

A Email: priva.ranjan@nic.in

7



FINAL REMINDER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES | SECTION ROOM No. 404 47 Figar, UDYOG BHAWAN
NEW DELH|-110011 Website 1o - ggftagv in

F No £1:80/050/00562/AM13/DES-I/. Dated JL052014

Mis. Netafim Irrigation India Pvt Ltd..
268-270271/B. GIDC Manjusar

Satvi. Dist Vadodara -391 778

Gularat

Emall. umakantpatel@netafim-india.com

Subject. Ratification of Norms in respect of Advance Licenss No.34710038265 dated 25 02 2013 issued
under para 4.7 of HBP Vol !

Sir,

Please refer to this office letter of even numbder dated 7.3.2014 and subsequent reminder
dated 8.5.2014 on the above cited subject. The requisite informaticn/documents has not yet been

2. You are requested to send the amendment sheet of said export product issued by concerned

RLA for ratification of norms of subject advance authorization.

Yours fathfully

2
‘.v/
N L \/
T CFEET be s
/ _, C < ﬂEg nmﬂmu_ 7
e /\\y\ 'S Foreign Trada Development Officar
P> P y\ Te: 23061582 Ext.265
|- - _, Emailpriva ranan@mnc in
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FINAL REMINDER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES t SECTION. ROOM No 404, 4" Floor. UDYOG BHAWAN
NEW DELHI-11001% Website. http 7 dafrgov ir

LI -
E (R P s N atate Tat|
Dated s 0 2004

F No 0130050 05682/AM13/DES-IF "= 4

Te

M’z Netafim Irngation India Pvt. Ltd

268.270 271/8. GIDC Manjusar.

Salv.. [ist. Vadodara -381 775

Gujarat

Email umakantpatel@netafim-india com
Subject: Ratification of Norms in respect of Advance License No0.3470036266 dated 26.02.2013
Issued under para 4 7 of HBP Vol

Sir,
Please refer to this office letter of even numbder dated 7.3.2014 and subsequent
reminder dated 8.5.2014 and 20.6.2014 on the above cited subject. The requisite

information/documents has not yet been received so far.

2. You are requested to send the amendment sheet cf said export product issued by

concerned RLA for ratification of norms of subject advance authorization.

Yours faithfully,

F AR
R 4

o= e T e et e

=T P ..\|\.Z T
iPriya Ranhjany
Forsign Traas Davelooment Officer

- ‘ Tel 123061582 Ext 265
P - Emai priya ranan@n.c.



GOVERNMENT OF INDIA

\). ¢ & \ml.

\
v

Tine Bound

MINISTRY OF COMMERCE & INDUSTRY
CEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES I SECTION. ROOM No 404 4" Floor, UDYOG BHAWAN
NEW DELHI-110011: Website' nttp//dait. gov in

F No 01/80/050/00148/AM15/DES—-I/DES-) \\m\ 2

To
M/s Pranita Engineering Solutions Pyt Lid
No.281/70. Gollarhatti. .
Near Sun Valley Country Club.

Magadi. Main Raod, Vishwaneedam P O .

Bangalore-560091.

Emall: Smamatha@gardner-aerospace com

Dated  // .09 2014

Subject- Ratification of the Norms in respect of Advance License No.0710096215 da‘ed 26.06 2013

issued under 4.7 of HBP (Val.1).

Meeting No 10/15

Sir

Dated: 05 08.2014

Please find enclosed a copy of MSME"s UO Note No.30(104}14-ME  cated 05082014
requesting you to provide certain information for ratification of norms of subject advance authorization.

2 You are. therefore. requested to furnish the requisite details/information mantioned in the
above referred letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority i.e. Shri K S Sodhi. Asstt. Director. O/o DC. MSME  Nirman Bhavan.
New Delhi Please ensure that the requisite details/information should be reached to the concerned
technical authority and this office by the time specified above. failing which the application shall be

liabie to be rejected without any further netice to you.

Yours faithfully

- \\«\ﬁ
[N 7 7 \.,,“;r
{Priya mmr_m,sw\\
Foreign Trade Development Officer
Tel: 011-23061562/Ext 265
E-rrail:priva ranjan@nic in

N
-




GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011; Website: http://daft.gov.in

F Zo‘oimo\omo\oowdA\>ZK\Dmml_\Dmm-_\\\®\Hﬂhl Dated: 7, .09.2014.

To
M/s Polmor Steel Pvt. Ltd.,
Survey# 689, Sai Geeta Ashram Road,
Devar Yamjal Village,
Shameerpet Mandal, Ranga Reddy Dist.,
Hyderabad- 500 014.
Email:subbarao kalakanda@polmor.in

Subject:- Ratification of the Norms in respect of Advance License N0.0910057433 dated 30.08 2013
issued under 4.7 of HBP (Vol.l).

Meeting No.10/15 Dated: 05.08.2014
Sir,

Please find encilosed a copy of MSME"s UO Note No0.30(103)/14-ME dated 05.08.2014
requesting you to provide certain information for ratification of norms of subject advance authorization.

2 You are, therefore, requested to furnish the requisite details/information mentioned in the
above referred letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority i.e. Shri K.S. Sodhi, Asstt. Director, O/o DC, MSME, Nirman Bhavan,
New Delhi. Please ensure that the requisite details/information should be reached to the concerned
technical authority and this office by the time specified above, failing which the application shall be
liable to be rejected without any further notice to you.

Yours faithfully,

'/
% A \\\wv\ (4

Priya Ranjan
Foreign Trade Development Officer
Tel: 011-23061562/Ext.265
E-mail:priya.ranjan@nic.in




Oftiee of the development Cammissioner
Wicro small & medium Enterprises
MECHANTCAL DIVISION

Subject: Fisation of Adhoe norms against advance authorisation no (191005743:
10 08,2013 for M s, Polmor teel PrrLd.

dated

e tollowing needs 1o be claritied betore norms can he fixed:-

o Detailed technical note on uand
Tow sheet

o Detpiled technical Jrawing  with dimension of each export nroduct.

facturing process inctuding the refevant

catalogue. il any may also be furnishud.

o Weishloteach expont product.

o Weighi of each of the imported and indigenous inpul. separately Tor each
product. for the purpose of maerial balancing. Net weight (Gross welght
minus wastage) for each imported and indigenous input in the export
product may e indicated. Net weight along with details of other imported
ipput 10 be used i the resultant product  and sought to be
ymported procured from SOUrees other than the license. it any. may also be
indicated.

e Detailed calenlation as to hosw the quantity of raw material proposed for
import has been arrived at. including the net weight of components o he
manufactured out of these imported materials. wastages claimed at each
stage of manufacturing  with compiele justification and supported bY
documentary avidence drawimg.

o Drawingstobe <uhmittad in English.

e Justification of wastage for Sno 3 of import ftem.

This issue with the approd a1 of Director (MED

o

. ‘ " \\w.
f\!\,‘\,,.

(K.S.Sodhi)
AD (ME}

Shri Priva Ranjan. FTDO. DG Udnvor Bhawa, HNew Delli

LAy Dl oo

0o the DC (MSMEY L0 note No 300103 '14-ME dated 05.08.2014

N _//\

I¥




TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE 1
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: dgft.gov.in

m.zo‘S\_,mo\omo\ooms\\»zK\omml_\u.w_ omaa” \Q m\ \..u\w\
To : ’

M/s-ndus Pro Auto Engineers Pvt. Ltd.,
2153, Phase-ll,

Noida U.P. - 201301

(e-mail: indus@induspro.com )

Subject:- Ratification of the norms in respect of Advance Licence No.0510363605 dated 26.08.2013
obtained under Para 4.7 of HBP (Vol.l).

Shri,

Please refer to the above mentioned advance license, forwarded by the RLA under their file No.
05/23/040/00248/AM14 to this office for ratification of norms. The matter has been considered by Norms
Committee — I. It is requested to furnish information / details only in respect of the point which has
been tick marked below.

Export Items
il Model number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

2 Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

4. Weight of each Export Product.

5 Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

Import items
6. Information about the inputs required per unit of the resultant product as per SiNo.1 of
Appendix-11A appearing in current HBP (Vol.I) separately for each product.

Components
7, Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

9 Bifurcated quantities of components to be acgqunted for in the resultant product and the
requirement of components as spares. ,\



v

12.

137

14.

3

4

\

Raw Material / Consumables
Size and specification including grade, composition, range, thickness etc. of the items proposed
for import.

Detailed calculation as to how the quantity of raw material proposed for import has been arrived
at, including the net weight of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc.

Sheet layout diagram of the material indicating the wastage during blanking.

Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer’'s
data sheet may also be furnished.

Weight of steel, which requires imported welding material, giving break-up of

i.  Steel Plates / Sheets upto 30 mm thickness.

ii.  Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
ili.  Steel Plates / Sheets more than 70 mm thickness.

iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

It 1s not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence,
the following details may be provided:-.

(1) EPCG licence number and date.

(1) CIF value of the licence.

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.

(v) Products to be manufactured.

(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

Any other information:
As per enclosed (MSME) UO Note No.30(101)/13-ME dated 06.06.2014.

- The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room
No. 302, DGFT, Udyog Bhawan, New Deihi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714} and copy of the same must be endorsed to the technical authority mentioned below:

Sh. Kanwalinder Singh Sodhi, Asstt. Director, DC (MSME), 7" Floor Nirman Bhawan,
New Delhi.

Yours f E,:c__v\.

s}
(Priya Ranj

e

Foreign Trade Development Officer
| ,w 1S For Director General of Foreign Trade

Tel. No.23061562 Ext.265

e-mail: priva.ranjan@nic.

in

- de—
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Office of the Development Commissioner i § e
Micro Small & Medium Enterprises H- 17514
MECHANICAL DIVISION
30(101)/2013-ME . 06.06.14

Subject: Fixation of input output adhoc norms under para 4.7 of FTP against the
advance authorization no 0510363605 dated 26.8.2013 in respect of M/s Indus
pro Auto Engines Pvt Ltd.

! After going through the reply forwarded by DGFT, it is observed that the
information provided by the unit is incomplete and vague.

DGFT may be asked to approach the unit for furnishing the complete information,
as asked in the deficiency letter dated 13.11.13.

This issues with the approval of Director (ME) for taking view by NC.

% ..@./P.//(/
(K.S.Sodhi)
AD-ME

Shri Priva Ranjan: FTDO. DGFT. Udhvog Bhawan
O/0 the DC(MSME) UO note no 30(101)/13-ME dated b=

: PARVEEN SHARMA
; Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11

gl
a7

i Moo

e



11.

12.
18

14.

4

-
{ O/

proposed for import. : ~—"
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these imported
materials, wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.
Sheet layout diagram of the material indicating the wastage during blanking.
Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer’s
data sheet may also be furnished
Weight of steel, which requires imported welding material, giving break-up of

i. Steel Plates / Sheets upto 30 mm thickness.

i." Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.

iii.  Steel Plates / Sheets more than 70 mm thickness.

iv.  Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

It is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence
the following details may be provided:-
i) EPCG licence number and date.

A
(i) CIF value of the licence.

(it Whether this licence was issued under Zero duty or 3 per cent Scheme.
(i

(

(

~=

iv)  Custom duty saved amount.
V) Products to be manufactured.
vi)  How EPCG licence hoider intends to discharge the EO against the EPCG licence.

Any other information:
The Committee decided to ask the firm to furnish specific name of internals at SI. No. 6 of §

(Import items) and the requisite information sought in the case of ratification of AA ooﬂommm@m
dated 01.04.2014 (based on DHI U.O. Note No. 3(13)/14/TSW(B) dated 11.6.2014 - .

forwarded-to- Y Capy emnelesesd) 3

The information called for must be submitted within three weeks from the date of issue of this s

The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room

302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned be!

Shri K.K. Tiwari,. l.LA., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Delhi 110011.
Yours fait

.

=1
(_ (PlyaRi

A//«V\\\ﬁ.&o Foreign Trade Development (

: For Director General of Foreign
Tel.:23061562 E

ﬁw M e-mail: priya.ranjan@

L
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W-27(9)/2014-IPHW

16.04.2014

—_—

. M/s.VSM Venture Control Systems (P) Ltd.
5_ B-14, Sector — 60
/ NOIDA -201301

f Sub:-Application for ratification of norms of Advance Licence No.0510367680 dated

I

/ 7.10.2013  for export of  Static Convertor System”.

Sir,

Please refer to your application received from the O/o the DGFT on the subject
cited above.

2 You are requested to provide the e following information to enable further
processing of the proposal.

(i) Brief on export product
(1) The details of the import modules and their usage in the export product
(iii) Quantity of import items required per unit of export product
(iv) Details of wastage, if any?
v) The details of manufacturing done by the manufacturer at their end
/ Yours faithfully
(Asha Xangia)
i Director
Tel:- 24301303
'S Copy to:-
Shri Priya Ranjan
_ jmﬁ FTDO w.r.t DGFT ID No. 01/80/050/00349/AM 14/DES-1/1163
/O;/ O/o DGFT - dated 31.1.2014
Udyog Bhavan
.«J yog |
P ( ral
._,.\, v { ForeignTra j
mu 2 Commerce | et

Avf gcn_w bg Bhawan, Ne!



GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: www.nic.in/eximpol

£ M- 01/81/50/00350/AM14/DES-1/ 22— Dated: /{7 05.2014.

M/s. Sai Links (India) Pvt. Ltd.,
L-213, MIDC Ahmednagar,
Ahmednagar /MS-414111.
Email:rajiv@wsieng.com

Subject:- Ratification of the norms in respect of Advance License No.3110060918 dated
25.10.2013 obtained under Para 4.7 of HBP (Vol.l).

Sir,

Please find enclosed a copy of MSME UO No. 30(33)/2014-ME dated 7.5.2014 requesting to
this office to get information from firm for ratification of norms of subject advance authorization.

2 You are, therefore, requested to furnish the requisite details/information mentioned in the above

reffered letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority i.e. Shri K.S. Sodhi, Asstt. Director(ME), Nirman Bhavan, New Delhi.
Please ensure that the requisite details/information should be reached to the concerned technical
authority and this office by the time specified above, failing which the application shall be liable to be

rejected without any further notice to you.

Gt Ao
§ N sl (/Lo
_ - \M.U\v‘v\ Foreign ﬁmamwmé_nmm_w_wwnw Mwmm .

Tel.:23061562 Ext.265
E-mail: priva.ranjan@nic.in

Yours faithfully,




e g

/3787 20/ ¢
Office of the Development Commissioner

Micro Small & Medium Enterprises

MECHANICAL DIVISIiON

30(33)/2014-ME 07.05.2014

Subject: Ratification of input output adhoc norms under para 4.7 of FTP against
the advance authorization no 3110060918 dated 25.10.2013 in respect of M/s
Sai Links (I) Pvt Ltd.

Application in respect of M/s Sai Link India Pvt Ltd was forwarded to this office
vide DGFT ID no 01/81/50/350/AM14/DES-1/1398 dated 31.03.2014-for
fixation of Input output norm under para 4.7 for export product Cap Assembly

pressure fuel.

After going through the application, it is seen that the unit is importing both the
above raw materials and components. We may write to DGFT to ask the
following more information to the unit to provide:-

B

n

Manufacturing activities to be carried out on the items of import
mentioned at srl no 1, 5 and 6 of the above table with stage wise
wastage.. _

Consumption of paints and basis of its calculation.

Wastage justification.

Detailed technical drawing with dimension of each export
product, catalogue, if any may aiso be fumnished.

Weight of each export product.

Drawings of parts submitted are illegible. To be re-submitted.

This issues with the approval of Director (ME) for taking view by NC.

(KSSodhi)
Asstt Dir(ME)

Sh Priva Ranjan. FTDO. DGFT. Udhyog Bhawan. New Delhi

O/o BC, MSME UG No 30(33)2014ME dated 07/05/2014

uy
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TIME B
STANDARD DEFICIENCY LE

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE .
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: dgft.gov.in

]

F.No.01/80/050/00361/AM14/DES—I/ %% Dated : \O\.%v\\.
To :

E India Industrial Pvt. Lid.,
FAZ7, MIDC Ranjangaon

Industrial Area, Karegaon, Shirpur,
Pune - 412212

(e-mail: anand.mohagaonkar@ge.com )

Subject:- Ratification of the norms in respect of Advance Licence No.3110060945 dated 30.1(
issued under Para 4.7 of HBP (Vol.l).

Shri,

Please refer to the above mentioned advance license, forwarded by the RLA under thei
31/83/040/00126/AM14 to this office for ratification of norms. The matter has been considered £
Committee — |. It is requested to furnish information / details only in respect of the point wl
been tick marked below.

Export Item :

il Model number, technical specification and specific quantity-both in terms of number
and/or weight, of each export product (Appendix-33 of current HBP refers)

2, Detail technical note on manufacturing process including the relevant flow sheet.

v 3 Detail technical drawings with dimension of each export product, Catalogue, if any, may
furnished.

v 4. Weight of each Export Product.

J 5. Weight of each of the imported and indigenous input, separately for each product
purpose of material balancing. Net weight (Gross weight minus wastage) for each impor
indigenous input in the export product may be indicated. Net weight along with detzails
imported input to be used in the resuitant product and sought to be imported/procur
sources other than the license, if any, may also be indicated.

Import items
6. Information about the inputs required per unit of the resultant product as per Sl
Appendix-11A appearing in current HBP (Vol |) separately for each product.

Components
7. Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact us
components in the export products(s).

3 Bifurcated quantities of components to be accunted for in the resultant product and the
requirement of components as spares. _

!



10,

Vo1,

112

1.3

14,

y S

4.

Raw Material / Consumables
Size and specification including grade, composition, range, thickness etc. of the items prope
for import.

Detailed calculation as to how the quantity of raw material proposed for import has been arr
at, including the net weight of components to be manufactured out of these imported mater
wastages claimed at each stage of manufacturing with complete justification and supportel
gocumentary evidence/drawings etc.

Sheet layout diagram of the material indicating the wastage during blanking.

Cross Sectional Diagram of export product with calculation of raw material requirement anc
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buy
data sheet may also be furnished.

Weight of steel, which requires imported welding material, giving break-up of

i.  Steel Plates / Sheets upto 30 mm thickness.

ii. Steel Plates / Sheets more than 30 mm thickness and up to 70 mm thickness.
iii.  Steel Plates / Sheets more than 70 mm thickness.

iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

it is not clear from the details given in application for the Advance Authorization mentic
above to whether it is a case of Physical exports or Deemed exports. If the same is Deg
Exports. In case of deemed exports complete relevant information and documentary evidi
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP,
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG lice
the following details may be provided:-.

0] EPCG licence number and date.

(if) CIF value of the licence.

(tii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.

(v) Products to be manufactured.

(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence

Any other information:
As per DHI UO No.3(91)/13-TSW(B)/4 dated 02.07.2014 is enclosed.

The information called for must be submitted within three weeks from the date of issue

letter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-|,
No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/e
Mobile: 9871178714} and copy of the same must be endorsed to the technical authority mentioned

v

Shri K.K. Tiwari, I1.A., Department of Heavy Industry, Room No. 476, Udyog Bha
New Delhi 110011.

Yours fa

? w\* // (Priya f
M%\\ Foreign Trade Development

\/ /.vﬂ For Director General of Foreig!
|° Tel. No.23061562 |

/\ e-mail; priya.ranjani

\
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Ministry of Heavy Industries & Public Enterprises
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Department of Heavy Industry ,
TSW(B) Section \uﬁw\_ﬂq\&\

Subject: Application of M/S GE India for ratification of norms oﬁ
licence no 3110060945 dt 30-10-13

, DES-I, DGFT may kindly refer to the above mentioned licence
of M/S GE India. The firm has submitted reply vide their letter
of dated 16.06.2014. The reply is incomplete. The firm may be
asked to submit following information/clarification:

The proposed to import 23 items which include huge
quantity of Steel Plates at Sl. No. 8 & 18. ( total 1787
MT). These items do not appear in the weight
balancing of the export product.

The firm has not given the total raw product weight of
432 pieces of raw forgings and its finished weight

"~ (Item no 14).

4.

5.

. The firm proposes to export in meters whereas the

weight balance has been given in pieces. The firm is
to give the co-relation between the two.

The firm is to give weight and length of item 1 & 2 of
import clearly and highlight it in the brochure.

SI no 11 of SDL & calculation & justification of
guantify of welding materials have not been @me

Reason of not giving information is not mnnmuﬁma_m\w/

{
H
B.C.Nayak
Development Officer

02-07-14

DGFT, FTDO, DES-I

%\w\ /4

A

Deptt. of HI, UO No 3(91)/13-TSW(B) Q\ dated

7\

.l .u_.C'M TDU
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: http://http://daft.gov.in

F No.01/80/050/00413/AM14/DES-I/ Do 7 Dated : Q\Q ¢ \ et

To
S s. Dee Development Engineers Ltd
“ Assavati Road, Tatarpur,
Distt. Palwal, Haryana - 121003

(e-mail: sanjavs.chauhan(@deepiping.com )

Subject:- Ratification of the norms in respect of Advance Authorization No.0510373370 datec
12.12.2013 obtained under Para 4.7 of HBP (Vol.l).

Meeting No. 04/15 Date: 13.05.2014
Sir

Please refer to the above mentioned advance license, forwarded by the RLA under their file
05/23/040/00373/AM14 to this office for ratification of norms. It is requested to furnish informati
details only in respect of the point which has been tick marked below.

Export items

1. Mode! number, technicai specification and specific quantity-both in terms of number (if an
and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet

3k Detail technical drawings with dimension of each export product, Catalogue, if any. may 2
be furnished.

4. Weight of each Export Product.

) Weight of each of the imported and indigenous input, separately for each product. for
purpose of material balancing. Net weight (Gross weight minus wastage) for each impol
and indigenous input in the export product may be indicated. Net weight along with dsiail
other imported input to be used in the resultant product and sought to be imported/proc
from sources other than the license, if any, may aiso be indicated.

Import items

6. Information about the inputs required per unit of the resuitant product as per SiNo
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
7 Technical characteristics / part numbers, if any.

8 Assembly drawings / diagrams of the resultant product showing placement and exact 1
components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product a
requirement of components as spares.
Raw Material / Consumables

10 Size and specification including grade, c@mposition, range, thickness etc. of ihe
proposed for import An\f\

L - ,.Aﬂ. Delhi-1
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11 Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these imported
materials, wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.
Sheet layout diagram of the material indicating the wastage during blanking.
Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's
data sheet may also be furnished.
14 Weight of steel, which requires imported welding material, giving break-up of
i Steel Plates / Sheets upto 30 mm thickness.
i Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
ii.  Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.
: 2. it is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence,
the following details may be provided:-
0] EPCG licence number and date.
(i) CIF value of the licence.
(i) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.
(v) Products to be manufactured.
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

G R

=3 Any other information:
The revised description of the export product which should exclude the items in import list and
specific ratings and use of export product based on the recommendation of Technical Authority

DHI.

o The information called for must be submitted within three weeks from the date of issue of this letter
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146.
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below

v Shri K.K. Tiwari,. I.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Delhi 110011.
Yours faithfully

%ﬂ

(Priya R%ﬁﬁm
Foreign Trade Development Officer
For Director General of Foreign Trade

Tel..23061562 Ext. 265
e-mail: priva.ranjian@nic.ir

Ae
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: http://http://dgft.gov.in

= No.01/80/050/00494/AM14/DES-I/ /¢ 94 Dated: 7/ mv\ 2ely

o

. Driplex Water Engineering Ltd.,
Driplex House,

1 Panchsheel Community Centre,
New Dethi - 110017

(e-mait: fin@driplexwater.com )

Subject:- Ratification of the norms in respect of Advance Authorization No0.0510374413 dated
24.12.2013 obtained under Para 4.7 of HBP (Vol.l).

Meeting No. 10/15 Date: 05.08.2014
Sir,

Please refer to the above mentioned advance license, forwarded by the RLA under their file No.
05/23/040/00370/AM15 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below.

Export items

1. Mode! number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

20 Detail technical note on manufacturing process including the relevant flow sheet.

2 Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

4. Weight of each Export Product.

5 Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

Import items

6. Information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (Vol.I) separately for each product.

Components
7 Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

9 Bifurcated quantities of components to be accounted. for in the resultant product and the
requirement of components as spares.
Raw Material / Consumables

10 Size and specification including grade, oo_‘r.uowao:_ range, thickness etc. of the items

Udyog
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proposed for import. e

11.  Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these imported
materials, wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.

12.  Sheet layout diagram of the material indicating the wastage during blanking.

13.  Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's
data sheet may also be furnished

14.  Weight of steel, which requires imported welding material, giving break-up of

i. Steel Plates / Sheets upto 30 mm thickness.

ii." Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
iii. Steel Plates / Sheets more than 70 mm thickness.

iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

2. It is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is 2 case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence
the following details may be provided:-

Q)] EPCG licence number and date.

(ii) CIF value of the licence.

(iiy — Whether this licence was issued under Zero duty or 3 per cent Scheme.

(iv)  Custom duty saved amount.

(v)  Products to be manufactured.

(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
3. Any other information:

The Committee decided to ask the firm to furnish specific name of internals at Sl. No. 6 of §
(Import items) and the requisite information sought in the case of ratification of AA ou._ommmk.
dated 01.04.2014 (based on DHI U.O. Note No. 3(13)/14/TSW(B) dated 11.6.2014 - ]
forwardod-iolimmy Capy emnc lesesd)
4 The information called for must be submitted within three weeks from the date of issue of this I
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext
Mobile: 8871178714] and copy of the same must be endorsed to the technical authority mentioned &&l

Shri K.K. Tiwari,. LLA., Department of Heavy Industry, Room No. 476, Udyog Bhawan.

New Delhi 110011.
Your

[~ 3

(__ (PlyaR;

OX\Q'& Foreign Trade Development (
: For Director General of Foreign




Ministry of Heavy Industries & Public msﬂm:u:mmm
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Driplex for ratification of norms of >>
no- 0510383361 dt 01-04-14

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/5 Driplex on the subject mentioned above. The firm may be
asked to submit following information.

1. Weight of the export product. (Dry).
2. Density of item no. 1 & 2.
3. Placement of item no. 3 in engineering drawing.
4. Full and specific name of internals. __
The above issues with the approval of IA(KKT). \.J\ |
B.C. Nayak
Developraént Officer
11-06-14

DGFT, FTDO, NC-I
Deptt. of HI, UO No3(13)/14/TSW(B) dated

\m\vo}
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proposed for import. (\\
Detailed calculation as to how the quantity of raw material nﬁouomma for import has been
arrived at, including the net weight of components to be manufactured out of these imported
materials, wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.
Sheet layout diagram of the material indicating the wastage during blanking.
Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's
data sheet may also be furnished.
Weight of steel, which requires imported welding material, giving break-up of
i.  Steel Plates / Sheets upto 30 mm thickness.
ii Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
ii.  Steel Plates / Sheets more than 70 mm thickness.
iv.  Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.
It is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence,
the following details may be provided:-
)] EPCG licence number and date.
(i) CIF value of the licence.
(i) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv)  Custom duty saved amount.
(v)  Products to be manufactured.
(vi) How EPCG licence holder intends to discharge the EQ against the EPCG licence.

Any other information:

The Committee decided to ask the firm to furnish specific name of internais at SI. No. 6 of list

(Import Items) and the requisite information sought in the case of ratification of AA 0510383361

dated 01.04.2014 (based on DHI U.O. Note No. 3(13)/14/TSW(B) dated 11.6.2014 - Gepy to-tve-

ﬁobkm&wgew en/sed : N . .

_ 4 The information called ﬁoﬂ must be submitted within three weeks from the date of issue of this letter.
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below:

v Shri K.K. Tiwari,. l.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,
New Delhi 110011.
Yours faithfully,

LEas s

Q J Foreign Trade Development Officer
, v. ﬁ mo_‘D:‘on_‘Om:m_‘m_oﬁmo_,mm@:ﬁmam
. @@ E.”Bomammmxﬁ.mmm
\ J)DJ

e-mail: priya.ranjan@nic.in

de—
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Driplex for ratification of norms of AA
no- 0510383361 dt 01-04-14

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S, Driplex on the subject mentioned above. The firm may be
asked to submit following information.

1. Weight of the export product. (Dry).

2. Density of item no. 1 & 2.

3. Placement of item no. 3 in engineering drawing.

4. Full and specific name of internals. &

The above issues with the approval of IA(KKT). .

,_‘.

Nayak
Dm<m_ou_+@3ﬁ Officer
11-06-14
s
% DGFT, FTDO. NC-I
m % Deptt. of HI, UO No3(13)/14/TSW(B) dated
S
N

?\m\vo}
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Government of India
Ministry of Defence
Department of Defence Production
D(EPC)
....... Room No.9A, South Block,
New Delhi.

Subject:- Ratification of norms in respect of Advance Authorization
No.6110001114 dated 30.12.2013 issued under Para 4.7 of HBP Vol.-
| of M/s Bharat Heavy Electricals Ltd., Haridwar.

Reference DGFT's 1.D. No. 1 /80 /050 /00425/AM14 /DES-I/157 dated
29.4.14 and No.01/80/050/425/AM14/DES-1/449 dated 23.06.14 on the subject
mentioned above.

2. The matter has been examined in consultation with M/s Ordnance Factory
Board (OFB) and M/s Bharat Electronics Limited (BEL) {a Govt. of India
Enterprise, Ministry of Defence}.

3. OFB in their comments have stated that the items required for Super
Rapid Gun Mount (SRGM) are not in the product range of OFB, and product
profile of M/s BHEL is entirely different from the Ordnance Factories.” There are
no wastage norms available with OFB relevant to BHEL and hence they are not
in a position to offer the inputs as desired i ’

—

-

4. BEL in their comments have stated that BEL is engaged in the
manufacture of Equipment/Systems in the area of strategic electronics primarily
to Defence Forces. The company mainly imports components, sub systems,
modules etc., as input material to manufacture the finished product. The
requirement of basic raw material for their manufacture is minimal as compared
to procurement of electronic items. However, the wastage norms (mortality) in
the company for raw materials is around 5%.

2N

A&
(K.B.Nayyar)
Under Secretary(EPC)

Phone 2301 8976,Fax 2301 2948

<3 This issues with the approval of JS(DIP), DDP.

Shri Priya Ranjan, (DES-I), FTDO, DGFT, Udyog Bhavan, New Delhi.
MOD |.D.No.3(6)/2014/D(EPC) dated 28.8.14

s o
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t of Industrial Policy & Promotion

(TSW)

NC Meeting dated 16/09/2014 - Case No. 40/20/80 (M/s Larsen & Toubro Limited) (Advance
Authorization No. 0310766662 dated 17.01.2014)

Advance Authorization may be ratified as under:

1. Net Fabricated weights of 760.121 MT, 595.707 MT, 1464.392 MT, 2334.644
MT & 290.108 MT may be specified with the quantities of export products at Sl.
No. 1, 2,3, 4 & S respectively.

2. List of import items may be revised as per the revised list submitted by the firm vide
their letter dated 4" September, 2014 (copy enclosed).

3. Import items at SI. 1 & 2 shall be of relevant grade and thickness as contained in the
export products.

4. Import item at S1. No. 5 shall be of relevant grade and dia. as contained in the export
products.

5. Quantity of import item at Sl. No. 1 may be allowed as 3971391 Kgs as 1.0373
Kgs./kg. content in the export products as claimed by the firm.

6. Quantity of import item at Sl. No. 2 may be allowed as 315246 Kgs as 1.0485
Kgs./kg. content in the export products after taking 1/3 " recovery from scrap.

7. Quantity of import item at Sl. No. 3 may be allowed as 66 Nos.(115929 Kgs.) on
net to net basis with accountability clause.

8. Quantity of import item at Sl. No. 4 may be allowed as 50 Nos.(167 Kgs.) on net to
net basis with accountability clause.

9. Quantity of import item at Sl. No. 5 may be allowed as 8786 Meters( 13964 Kgs.)
inclusive of 0.83 % wastage as claimed by the firm.

10. Quantities of import items at Sl. No. 6, 7 & 8 (welding Consumables) may be
allowed as 97871 Kgs. , 116093 Kgs. & 116093 Kgs. respectively

LTI,

(S. K. Jain)
Development Officer

Norms committee may take a view

Norms Committee I
DIPP No. 12/126/2014-TSW/41 dated 16/9/2014
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.! SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011; Website: dgft.qov.in

F No 01/80/050/00523/AM14/DES—1/. )52 Dated : 24)€/ }o/ Y

To

M/s_Breatoo Moids India Pvt. Ltd.,

6t No. 59/2, 8" Avenue, 1% Cross

S Street, Mahindra World City,
Chengalputtu Taluk, Tamil Nadu - 603002
(e-mail: amuthu@greatoo.com )

Subject:- Ratification of the norms in respect of Advance Licence No.0410154390 dated 20.01.2014

Shri,

obtained under Para 4.7 of HBP (Vol l).

Please refer to the above mentioned advance license, forwarded by the RLA under their file No

04/24/040/00229/AM14 to this office for ratification of norms. The matter has been considered by Norms
Committee — |. It is requested to furnish information / details only in respect of the point which has
been tick marked below

il

Export ltems
Model number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished

Weight of each Export Product.

Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated

Import items
information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (Vol.lI) separately for each product

Components
Technical characteristics / part numbers, if any.

Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

Bifurcated quantities of components to be accounted for'in the resultant product and the
requirement of components as spares
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F.No. 46011/61/20173- PC-1
-— Government of india
Ministry of Chemicals & Feruliz...

Department of Chemicals & Petrochemicals
ok ok ok ok s

Shastri Bhawan. New Delhi-1i¢ -
Dated, the |/, ugust. 20

OFFICE MEMORANDUM

Subject : Advance Authorization Application from Mys. Motherson Sumj Systems Ltd. for the i
of raw-materiaf against the export of Door Grill Parts / Bumper Parts - Parking Dist;
Censor. (Advance Authorisation No.05 ] 0385729 dated 03.05.2014).
Rk ok
The undersigned is directed 1o refer to DGFT U.0. No. o_\.mo\ou.oi.;Q#\\»?‘:%Dmm;\f 7 dated
19.06.2014 on the subject mentioned above. The proposal of the firm has been examined in this office,
The Department of Chemicals & Petrochemicals recommends the present Advance Authorizatic
Application on the following basis:-

—_— T ———
_ﬁ_F Item to be Exported _, Quantity
Plastic Pars fom Aoy —ported S -

! Plastic Parts for Automobiles ~Door Grif] Parts / Bumper Ike
| Parts / Parking Distance Censor |
__nmwus.-:::o_.mi Recommended for Import Quantity I
B P et —— _ S
| 1. Relevant Polyamide / Nvion Resip / Granules 1.03 kg / kg content in _,
_‘f | the export product, |
Relovis o li..ilifiir.’{lliii
2. Relevant Polypropylene Resin / Granules 105 ke / kg content in i_,
\ ﬁ the export product. .
_
|
S Ram o ——— LT . R
| 2. Relevant Polvearhonare - Polybutviene lerephthajate | LOSkg/ kg content in |
| |
| Blend  the export produet. ;
. _f;i’f - ——— —_— —— . | - — ———
W ﬂ.y 4. Relevant Form & asher Rir ompaonents i Net to Net |
Nja ] |
H,/q/\ \ ._// r‘”l. ,r <~y Flrll.‘nl LN NN ||||fw1||:\ - _ T T T
\ \nﬁ _ 3. Relevant Adhesjve Tape Die cut parts ; components | Net to Net .
' N fﬁlﬂl{f I —— ll.w\,:l,‘.."inlsr’i[lu’\.I.‘ lllllll
NS ' 6. Relevant Primer | Net + 2% wastaae
T ﬁJlJilel\i e e ————— e
AN

This issues with the approval of competent authority .

g

{Dharam Vir) 79
, . Section Officer
s < Tele- 2338 2375

Ms. Priva Ran jan

FTDO. (DES-),

O/o DGFT, Udyog Bhawan
New Delhi- 110001
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bt Standard Deficiency L=~
A Time Bc-=
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
NEFARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES I SECTION. ROOM No. 404, 4" Floor, UNYOG BHAWAN,
NEW DELHI-110011: Webstte. hittp //daft. qov.in
F No 01/30/050/00447/AM15/DES-11 /6735 Dated 24707 2014

To

M/s. SMC Pneumatics (India) Pvt. Lid
A-4, Sector-83, Phase-ll, Noida,
Gautam Budh Nagar-201305 (UP).
Emaitinfo@smecindia in

Subtect -Ratification of Norms in respect of Advance License No.Q510385812 dated 06 052014

. Sir,

issued under para 4 7 ol HBP (Voil) -reg

Meeting No.7/15 Dated: 24.06.2014

Please refer to the above mentioned advance license forwarded by the RLA  under their file No

05/24/40/00438/AM-14 to this office for ratification of ncrms The matter has been considered by norms
Committee-t It is requested to furnish information/details only in respect of the point which has been tick rnarked

below

Export ltems .

Model number, technical specification and specific quantity-both in terms of number (£ any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

Detail technical note on manufacturing process including the relevant flow sheet

Detail technicat drawings with dimension of each export product, Catalogue. if any may also be
furnished.

Weignt of each Export Product.

Weigh of each of the imiported and indigenous inputl. separately for each product, for

the purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated Nel weight

along with details of other imported input to be used in the resuitant product and

sought to be imported/procured from sources other than the license, if ary. may also

be indicated.

import items
Information about the inputs reguired per unit of the resuitant product as per 3I.No 1 of
Appendix~-11A appearing in current HBP (ol l) separateiy for each product.

Components
Technical characteristics / part numbers, if any.
Assembly drawings / diagrams of the resultant product showing placement and axact
use of components in the the export products(s).
Bifurcated quantities of components to be m&%ﬁ: in the resultant product and the
/
L

/



e

Office of the Development Commissio
Micro Small & Medium Enterprises
MECHANICAL DIVISION

Subject: Fixation of Adhoc nortus for export product Aluminium alloy billets
against advance authorisation no 0310781237 dated 09.05.2014 for M/s Under
carriage and tractor parts pvt ltd.

The following points need to be clarified before norms can be fixed:-

¢ Import item quantity per unit of export item for Sno 1, 2, &, and 10 of items of
import along with their uses.

e Blank size of import item Sno 10,

* Derailed calculation as to how the quantity of raw material proposed for import
has been arrived at. including the net weight of components to be manufactured
out of these imported materials. wastages ctaimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME) for taking view by NC.

(K.S.Sodhi)
AD (ME}

Shri Priva Ranian, FTDO. DGFT Udvoge Bhawan New Delhi
O/o The DC (MSME) UO note ne 30(122)/ 2014-ME dated 5.09.14
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION. ROOM No. 404 4" Fioor. UDYOG BHAWAN
NEW DELHI-110011: Website: dgft qov.in

F No 01/80/050/00227/AM15/DES—I/ ‘\.N g3 Dated
To .

/Z_\w\mmxa_ Electronics Moulds & Precision Engg. Pvt. Ltd..

Plot No.81.EPIP. Whitefield.

Bangalore - 560066

(e-mail )

Subject:-  Ratification of the norms in respect of Advance Licence No. 0710104408 dated 23.05 2014
cbtained under Para 4.7 of HBP (Vol.)

Shri

Please refer to the zbove mentioned advance license, forwarded by the RLA under their file No.
07/24/040/00035/AM15 to this office for ratification of norms. The matter has been considered by Norms
Cemmittee — |. It is requested to furnish information / details only in respect of the point which has
been tick marked below.

Export item

1. Model number, technical specification and specific guantity-both in terms of number (if any)
and/or weight, of each export product {Appendix-33 of current HBP refers).

2 Detail technicai note on manufacturing process including the relevant flow sheet.

s

Detail technical drawings with dimension of each export product. Catalogue, if any, may also be
furnished.

4 Weight of each Export Product.

5 Weight of each of the mported and indigenous input, separaiely for each product. for the
purpose of material batancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight atong with details ¢f other
imported Input to be used in the resuitant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

Import items
8. information about the inputs required per unit of the resultant product as per SINo.1 of
Appendix-11A appearing in current HBP (Vol 1) separately for each product.

Components
/. Technical characteristics / part numbers, if any.

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

g Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables ,/\

J



\

. Size and specification including grade composition. range thickness etc. of the items proposed
for import

—
2

11, Detailed calculation as to how the quantity of raw material proposed for import has been arrnved
at. including the net weight of components to be manufactured out of these impcrted materials,
wastages claimed at each stage of manufacturing with complete justification and supported by

decumentary evidence/drawings etc
12, Sheet layout diagram of the materal indicating the wastage during blanking

12 Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's

data shest may also be furnished

14, Weight of steel. which requires imported welding material. giving break-up of
i Steel Plates / Sheets upto 30 mm thickness.
. Steel Plates / Sheets more than 30 mm thickness and up to 70 mm thickness.
ii.  Steel Plates / Sheets more than 70 mm thickness.
fiv.  Others e g Flanges Pipes. Tubes. Bars / Reds, Castings / Forgings etc.

2. it 1s not clear from the details given in application for the Advance Authorization mentioned
atove to whether it Is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main ¢ontractor, sub-contractor, relevant para of FTP. PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence.
the following details may be provided -

(i} EPCG licence number and date.

(i} CiF value of the licence.

! Whether this ficence was issued under Zero duty or 3 per cent Scheme

(iv Custom duty saved amount.

{v) Products to be manufactured.

i) How EPCG licence holder intends to discharge the EO against the EPCG licence
3. Any other information:

As per C&PC UO No.468011/84/2009-PC-l1  dated 26.08.2014 is enclosed.

4, The informaticn called for must be submitted within three weeks from the date of issue of this
letier. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room
Na. 302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed tc the technical authority mentioned below:

v Shri A.K. Aggarwal, Jt.I.A., D/o C&PC , Room N0.342, Shastri Bhavan, New Delhi.

Yours faithfufly.

\ﬁ..
C\M_.\N\Q\w
(Priya Ranfan)
Foreign Trade Development Officer
For Director General of Foreign Trade
Tel No 23061562 Ext.265
’ e-mail: priva.ranjan@nic.in




Tl ND
REMINDER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION. ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: http://daft.gov.in

F.No.01/80/050/00152/AM15/DES-l/ / 933 Dated : w\ 3) X/
. S \

~Decon India Plastics Pvt. LTd.,
AT No.357/92, Village:Kharabwadi,
Taluk Khed, Dist. - Pune - 111111
(e-mail p.nerekarwdecon-group.de )

Subject:  Ratification of norms in respect of Advance Authorization No.3110064115 dated
26.05.2014 issued under Para 4.7 of HBP Vol .-l -reg.
Meeting No.10/15 Date: 05.08.2014

Sir.

Please refer to C&PC's letter dated 11.07.2014(copy enclosed) requesting you to furnish
certain information / documents as sought by C&PC directly required for ratification of norms of
above mentioned Advance Authorization. However, it is informed that the said information /
documents have not been received in this office so far.

2. You are, therefore. again requested to furnish the requisite details within 3 weeks from the
date of issue of this letter. The information /reply must be sent to the authorities as
mentioned in the letter referred to in above paragraph.

Yours faithfully,

S

(Priya Ran)
Foreign Trade Development Officer
For Director General of Foreign Trade
Tel.:23061562 Ext.265
e-mail: priva.ranjan@nic.in

efe
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micnt of Indla
Nlinistry :_ Chemiceals & Fertilize

Department of

To

_ 55 Plasiics Pvt. Ltd..
. Village: Kharabwadi
Can Pune (M.S.)-11 1]

Subject: Advance Authorization Application from Mis.Decon [ndia Pla
imdleriai against the export of I
3170064115 dated 26,5.2014)

pay

Pvi. Ltd. for the import of
Moulded Crome Plated Pans. {Advance Authorisa

with separaie weig

(,m.am and the
i Paris mayv be N
z with forzig
::m_) d.

product i.e. fed Crome Pla ﬂ
2. Chemical name %wﬁi: al speciiica

L.z, Bav Blen MH 43 PG Bayer | T

e for item o imgont

3. The item of export indicated i n: ravw ma
relation can be maintained on weight to sm“m; basis? Please ¢
3. Deialis and quant tity of other indigenous inputs to be used in the rmanutacture of the export product

may be indicated
Detalled manufactu
sach ;%m ravw mas
& matarial
rutfacturi

'l/ -

7ith justification for wastages at eact stage and alse on

i and curput matertal on waight 0 welght bas's =

production has not nci_j. wosid
fied by T,

It
1t :i rration
e export produc

_—

Copy to:  Ms. Priya Ranjan, FTDO, (DES-1). O, Oﬁl dvog Bhavean, N
No. 01/80/050/1 52'AM- 1 S/DES-1/406 dated 19,6 204 ,




5 A:jm EC-:
GOVERNMENT OF INDIA O\x _S
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION. ROOM No. 404, 4" Floor, UDYO®G BHAWAN:
NEW DELMI-11G011: Website: hitp./daft.gev.in

F No.01/80/050/00155/AM15/DES~i/ /&5 {2 Dated €07 2014

To M/s Tranter India Pvt. Ltd |
GAT No.127 & 128 Pune Nagar Road,
Dingarajwadi, Telegaon Dhamdhere,
Tal Shirur, Pune-412208
Email:somesh.shinde@in tranter com
Subject -Ratification of Norms in respect of Advance License No 3110064138 dated 28 052014
issued under para 4.7 of HBP (Vol.l) —reg.

.Meeting No.7/15 Dated: 24.06.2014
. Sir,
Please refer to the above mentioned advance license. forwarded by the RLA  under therr file No
31/83/40/00047/AM-15 to this office for ratification of norms. The matter has been considered by norms
Committee | It is requested to furnish information/details only in respect of the point which has been tick marked
below.
Export Items
Maodel number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).
Detail technical note on manufacturing process including the relevant flow sheet,

1
2

/w\ Detail technical drawings with dimension of each expert product, Catalogue. if any, may also he
furnished

/\#\ Weight of each Export Product.

(& Weigh of each of the imported and indigenous input, separately for each product. for
the purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous inpul in the export product may be indicated. Net weight
along with details of other imported input to be used in the resuitant product arid
sought to be imported/procured from sources other than the license. if any. may aiso
be indicated.

import items
6. information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
7. Techrucal characteristics / part numbers, if any.
8. Assembly drawings / diagrams of the resuitant product showing placement and exact
use of components in the the export products(s). /«
-

H
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